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REPORT OF INQUIRY ON THE FATAL ACCI-

vENT AT Saunpa No. IV CorLrery

The Deputy Minister in the Mini-
stry of Labour, Employment and
Rehabilitation  (Shrj Shahnawaz
Khan): T beg to lay on the Table a
copy of the Report of Enquiry on the
v

fatal accident at Saunda No.
Colliery of National Coal Develop-
ment Corporation  Limited,  District

Hazaribagh, Bihar, on the 17th Febu-
ruary, 1966. [Placed in Library. See
No. LT-5988/66].

1213 hrs.

PUBLIC ACCOUNTS COMMITTEE
FORTY-SEVENTH REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Forty-seventh Report
of the Public Accounts Committee on
Appropriation Accounts 1962-63,
1963-64, Finance Accounts 1962-63
and 1963-64 and Audit Reports 1864
and 1965 relating to Government of
Kerala.

12,184 hrs.
*DEMANDS FOR GRANTS—Contd.

WoRrks, HOUSING AND

DEVELOPMENT—contd.

MINISTRY OF
URBAN

Mr, Speaker: Out of five hours
allotted, one hour and five minutes
have already been taken up; three
hours and 55 minutes remain. By 4.15
we will finish,

Shri Subbaraman to continue  his
speech.
Shri Hari Vishnu Kamath

(Hoshangabad): Before you proceed,
may I make a request? Yesterday
you wer2 good enough to direct that
copies of the statement of the Min-
ister of Social Welfare and the Home
Minister would be circulated. We
have” got only the statement of the
Minister of Social Welfare, and not
the Home Minister's statement. And
tomorrow is the debate,
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Shri D. C. Sharma (Gurdaspur):
Tomorrow we are having the debate
on Bastar, but we have not been given
the statemeny by the hon. Ministers
who sit herce for some 'ime ang then
20 away.

Mr. Speaker: T will see that it is
done today. Today they will be
distributed.

Shri Subbaraman (Madurai): 1 was
mentioning yesterday about th¢ im-
portance of the housing problem. I
also said that it would require a
huge amount to meet the housing
requirements, Out of all the people,
those who live in slums should re-
ceive our foremost attention. That is
why Mahatma Gandhi whenever he
came to DcThi used to live in Harijan
bastis. If you want to provide them
good houses, each will need Rs, 5,000
per house, That means tens of
thousands of crores and we may not
be able to find such huge amounts for
decades. This problem would not brock
delay for such a long period. The
alternative is that we should acquirce
lands extensively ‘according to the
requirements, prepare a lay out for
them, have good roads, provide water
supply, drainage, community hall,
play ground, schoo] and public con-
veniences. if we do this and sgell
away lands to people who live in the
slums or congested areas to a great
extent this will be solved. Day by
day thrs problem is becoming aggra-
vated Tiot only in Delhi or in big
cities like Madras, Calcutta or Bom-
bay: even in district towns the
problem is getting worse day by day.
A large namber of people occupy
poramboke lands, wastelands, river
banks, tank bunds, even road
margins. Because of the acuteness of
the problem, because people do not
get houses or sites to put their sheds
and huts, they occupy all these lands.
Unless we attend to that immediate-
ly. it is very difficult to remove them
from the places which they encroach.
Before thev squat or occupy they
should be removed. But that alonn

*Moved with the recommendation of the President.
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[Shri Subbaraman)

does not solve the problem. We have
to find out lands so that they can be
asked to shift to these places. This
probiem is there not only in the lown:
but in. the villages too. Whatever may
be the cost of acquiring lands ond
laying it out and developing it, wc¢
should give preference to this prolem
and even an expenditure of Rs. 500--
1000 crores should noi deter the gov-
ernment.  The Centre and the State
Governments should attend to this be-
cause unless we give them good houses
they will not be able to lead a good
life. This will also help others to get
a healthy life.

Government has recognised the im-
portance of slum clearance to 3 great
extent. Till recently they were pranting
about 75 per cent o) subsibiy for ac-
quisition of lands and construction of
houses for those people who dwel! in
<lums, but now I learn that the subsi-
dy has been increased ty 87} pe- cent.
The State Governments or the }ocal
bodies have to bear only 124 per cent.
This is a good offer and all the State
Governments and local bodie: should
take full advantage of this, They
should not hesitate to invest as big
an amaunt as possible for the slum
clearanee. We find when especially the
scavengers ang sweepery are asked o
clear away from the slums and Hesupy
a p'ace half g mile ¢+ ene mile away,
they grumble that the distance is lony
and thev will not he yble to come 1o
cities for work.  In such cases, free
transport facilities should be given to
them.

Aboul. land pequicition we find  a
loi of delay is caused, This delay i«
causing great anxiety 1o do things
quickly So, the acquisition proceed-
ings should be taken immediately
when we decide to acquire the lands
and this also should be finished with-
in g few months.

Rural housing also reguires our at-
tention. Unless  people are  provided
with good houses in rural parts, they
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will shift to towns and cities to have
a good living. Educated people and
wealthy people and people who have
some means go on shifting from vil-
lages. to the towns, but if we provide
them and give facilities for the rural
people to build- houses, then there is
cvery chance of their staying in the
villages. Their staying in viliages wi'l
notonly help themselves but also
the villagers to lead a good and useful
life.

Village matecials should be used as
far as pussible in rural housing. Re-
scarch should be carried on sgo  that
the materials  available  should be
more effectively used. In brick-mak-
ing. some improvement can be madc.
So algs country-wood  should be so
treated so that it stays for a long time.
The village people should also  be
Ualned to build their own  houscs.
The artisans, especially those who are
trained people, have to be taken from
cities and big towns to the villages to
construct houses. If we train the vil-
lage people, this necessity need not
arise at all.

1 just saw in the report that the
Hindustan Housing Factory nas cons-
tructed a good number of louses on
pre-fabricated panel :ystem, I think
the Miaister would make some arv-
rangements to show zome of the MP:,
these houses so that they may advise
people in, their constituencies to build
such houses. In housing, we have goi
thic difficulty:  windows, doars and
‘rames aml lintels are very costly, The
cost of the houses goes higher and
higher beciuse of the cost of the ma~
terial is going up. If factories like Hin-
sustan Housing Factory  gre started.
one coch  State, and 1 they mia-
nufs ture frames for doorg and win=
dows and lhitels and slabs for floor
and even for walls, it will go a great
xtent to minimise the cost. We find
ceport that goni: painpinlo s
are being published. but we dt no!
know what use is made of them i
the contractors and  these who are

rome the
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engaged in house-building. Some lite-
rature should be made available to
the ordinary people, so that they can
get the full benefit of the experience
gained by the Government.

The National Buildings Construction
Corporation is doing the construction
of all the buildings of the Govern-
ment. It has incurred a Joss of 9 per
cent in the first few years, The loss
has been reduced to 6 per cent now.
Even an ordinary contractor gets at
Icast 5 to 10 per cent gain. Such being
the case, it js not known how such a
big corporation with so much of expe-
rience incus a loss of 6 per cent. This
should be immediately looked into.
Not only should the loss be wiped
out, but it should make a good mar-
gin of profit. In the coming years, our
construction programme would be
very huge. Out of a total investment
of nearly Rs, 22,000 crore; in the
fourth plan. at least 50 pe. cent would
be for construction work. If we make
the construttion efficiently and econo-
mically. even if we save about 5 to
10 per cent, that would be a great
saving for our government.

In the construction of public build-
ings, gspecially educational institution:.
we find every institution hag got an
auditorium or assembly hall. This s
not at all necessary. because they are
used perhapg once a month. Some tem-
porary arrangement can be made for
such ‘occasions; some temporary parti-
tions may be fixed and removed,
whenever required. Or 2 or 3 big ins-
titutions can hove onc auditorium for
them. ,

A- far as possible.  government
shouid encourage private enterprise 9
invest more in housing, Though the
government is investing a huge
amount, it is not at all sufficient for
our requirements. People arc  very
eager to own their own houses or in<-
titutions. 1f we make siteg available
‘to them at g reasonable price, it will
attract people to build houses.

For indus'rial housing. the govern-
ment is giving some subsidy and loan.
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As the cost of land is going up and it
i+ very difficult {o get land at reason-
able rates, I request the governmen:
to extend the loan for industrial con-
cerng for purchasing land also.

The Vithalbhai House was mainly
built for MPs. But not even one-fifth
of the accommodation there is occupi-
ed by MPs, That should be looked into.
About the MPs’ flats in North Avenue
and South Avenue, I request the Mi-
nister to make some improvements oy
providing more wash basins and taps
in proper places.

We find that that statues of nationa!
leaders are being put up in Delhi. Bo-
fore they make the selection, they
should consult the leaders of ai!
States including Cabinet Ministers.

When  Ashoka Hotel makes such
huge profits, it is not known why Jan-
path Hotel makes less although Asho-
ka Hotel is costlier. About the
working of Ranjit and Lodi  hotels
nothing is given in the report though
it is now more than six or seven
months since they werc opened. 1
think we should wait fo. some more
time before going in for more hotel-.

Mr. Speaker: The hon. Member

should try to conclude now

Shri Subbaraman: Sir, please give
me one or two more minutes. Rarely
do I speak in the House.

Mr. Speaker: That 1 do concede,

Shri Subbaraman: I will conc’ue
in a minute or two. About the print-
ing of reports, 1 find that the publi-
cation of some reports has been stop-
ped That is good, When we are
short of funds we should reduce  the
publication of reports. The veports of
several departments can be published
in onc report. A cut can  also  be
cffected in the number of magazines
published. Most of our hon. Member:
either do not go through all of then
or only a few go through them

With these few word:, Sir. T gup-
port the Demands relating lg this Mi-
nistry.
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ot e (afesn) - e AR,
% frutor, smam s amfor fasm
Harer &1 feuie a7 @@ @ g T f*
a7 1966-67 § A7 famiwr mife &
A Fqw N ALY | W I AIET
o W oF s T E fwbor, wET™
amifre fawr sarey & o S famio
fawm & | AR ¥ow A S FW
& faa® ov 393 75 F<E, 11 A4, 58
FATC %o IR A1 @4 ¥4 2 | & 77
®g &% E fF AW F wmwa gW ¥ A
T 7 1 qE F2W I § AT g0 FT
FUET WY wE g7 A F fAw ¥
faeelt, Fawar i @vad & aga w2
T Yo I} T AVEQ AR -
HFEQ dat F | & quwar g froag
W 'F U F agT WS AR Y,
T A% TA WA T A § 0K T
ar @7 @1 A wfaw & A, w9, e
S g dfasd waq @ 1 afss gEa
A7 W@t 99 # VEN 9T § g Ay
oA 1 graey 8, T & fAEe
&, s o wgzAr 1 AFT § aaE
T ¢, g ATE AEmEEE Ag 21 A
1904-64 & fad qo2 afF wfa f27,
1964-65 7 403 afe 9f7 fgq 5w
1965-66 ® 350 =afaq sfq fea &
U gaw § TE, Ag FTE aEeA K1
TF A T ARAT F 1 TH R FT AT
aREAr g § a8 WY T ¥ g
AATIH G AT @A giAl & ST F
foage & sRIgAAT A § 1 99 @R
g% wad & I TAAT AW G@F FY
W a9 |1 ar 9 /) sufsa faer wfa
AN 4% FEW ¥ @ & A1 39 AN
ATHEAY FT A FETAT 2 A AAUATH
T e

T # AW ¥ fF awR A e
€eH TET I 9T, AY IF ARG F

APRIL 6,

’
1966 D.G. (1666-67)

T FT A aqrg 7 ¢ HfwEw #
gHIA F gz Wy grgar Fem fF ag =
@ MgraRas v 239 F
AMg G FE A AT A7 AN TEy
% o w1 s= foww 38 wEET H
25, 25 % wf [ & T fam E,
AT I & AU waw § fo w25
T AT I F qeAT AT W T & ferg
FF 14 A ATAZ qg AT ALY 7T AHA,
w9 fF g7 A ¥ qrq 99 ) qg afear
st afrar & qee S oW R E 1
¥ maman g f wag & AtEe ag ey
& f St 9@ 9% wa a7 T § 9 qATRT
AW & W 7 I KT AAC AT
T AT | wq W THIC FE A
HEH &7 & 97 1.8 w=9) a¥E T qAqr
FE S NF AN 2 A1 IWF qqA
R, AT AT a8 e & -fF ar A
FTRT goa1 T fawm AT 2@ AR-
%3 Star @er &7 frar it § faw & fr
AT A A A | AT ATZA A AR
g1 g@rn fro oo wfehi et #oar
gfomt a™ & 97 a =7 Ay A A
g fom % fa w49 wadi 97 qa9v 7 aq
Eicll

Y gl (mwl) o afew g
qaT KT TZ F, ANT AT AN F

w AR @ Aw FRAT AEAT §
f& 37 & fom o 25 T %1 EE A7
¢ § ag aga WA 414 2 )

wY wdl WA qEIAG Q4 ®
a3 fF "FVETT 20 WY UHT AHTA
SFETT A AT AT WAS 4 & fem
FE 0 @2 g7 AW, A 42 T2 qfR
7 7EA 7 A 93 g 47 w7 @y
T AT GET TAR F, AT Y ATE
ag wF § oA & am 7 7% 2, 7 g
Fuw A A F fAo wng T & Qg
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f ag o @€ <2 afiar & 97 & @ra S
i wifaw 1 vt § ag 9T gl
A€ @I 1§ IA A1 & iy Wi
100 T & ®% qWF I7 F & faa@y &
a3 gy wifen |

Y a7 & wot e fF o gverdy
T § 39 ¥ ST A=l &) away fr S
I frT gEd avw ag 2w 9y fw
31 7ty gew § o= § ag sy
o W s ww T fed,
IT ¥ o\ oEen § oW W
iy WM oW ¥ xR few
# g 9Ty @ A, A 9N AT A
T wefadl ¥ g Y @mamq
st &Y qFAY & | W T AT F oAy
WY F1 IFAT & " G HT q®A foraAn
qWE FeA § @A A gH W@ & W
AT @ W gd AEr A€ w @ edr)
# s fF avE gan wied) arel qv
et e & ) #F 2ET @ fE g &
o1 TR 9T gEt ar iy garfaw
fRETRTFTITIFAE fv 7
Afew mwmay @ w7 grErd wred oo
JEM | W fFA F 2w gy da9 ®
T fzy A 39 Wt wEEE ¥ fear
ST & s a2 fear mar ¥ fF oy aga
QY & /T W A vy WA =y
fawd gw adt fawr Wz sa® 100
HIF &7 TAT FHT WITLT 4T AY IAWY A
fear | wafau gz & w3ivig # zawr
ot ATEIT ®1 2@AT AfRO )

A a| & 7g ¥gar wgm f
§7HT F g7 Famn ¥ fe o afaar
I § ag garr wwddfr oA gy =
AT A A1 @ ¥ oaver § ) @Ar
g ? fr T o7 F@ 7% www grm
ug g wE 1956 ¥ e AY T 41 )
W @A 7 eV =) afeaai ¥
T2 a7y ofwari & fay awwt 6
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wargr ¥7771 ¢ foadY mfaw v qrad
weawr )7 fewelt § 250 w97 W7 @
an # 175 ¥ 7 wfuw 7 @ A
IT TAAT F7 WWEA ATAT & ;T WIREY
afeaal w1 @A § Y I oy nfafafy
oW W ag aga N 2 7w & g
TEAT {, WHTT A AT AT 2 | WA A®
TR {FIE W7 /NG ST GAT &
FWEAT A 3511.17 Al@ wag &Y
wfia AP & 93,227 wEET § fAg
wyfa & & 1 1965-66 ¥ AMUA
TR ¥ 490. 25 WM TG ¥ AT
2, waf awe wAwA 593,25 M
WA ¥ AT | 1966-67 ¥ T9E AW
¥ 435 W@ Ty ¥ gaeqT 1 TE )
fod Qo & g W Fql #
1269.33 ¥T& ToaT @Y OV 2 |
IR dwifaa W7 a9 wAEEl #)
mfes vk A wrEeE § 1 TR
I wWAIGT 2194 58 W@ AT
281 & 1 xwd ag W A wran aan tw
TE A FT XY sARAT § AT w@AY A
¢ f& oY oedy wud g wrfew ag Ad
2% 1 & A1 wTH ¥Y maray ¥ Ay WY
3feg agf & Wi T T M7 o9
8 fad Wit 9 ATe & W gu T fY
dIF @ AT gT qTH AT AT WAy
w7 A gt & g e T d A e
qefy 7gd & g7 wiE T AET A R
a1 ag FIw WW AF g AE PWT 0

wIFTT 7 ag Wt FA1ar 2 fw owy
et oy A A Foar zifnam
At MY IF ARG Ay o 37T
o T ANET gz & Y g
¥ gvETT W qg FEAr Av 7 fa
T AT Ay A1 8, S ¥ 7 AR ary
AT ¢ W7 ag M I 7741 17 5
& qr 9Ty 8, AW ey wfowsn o
ATHAT &A1 9FAT £ ! A1 TAAY AVH
AT few arfe it wdw S @ oax
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| gAwA]
aw a1 % | qg 3T 3T 9§ fefeawe
3233 T PR ¥ | T2 i famar 2y
I0% AIG AW AAIAT 9IAT ¥ | AW
a1 Jianar axiz fear gar gar
3 | 37 UF OF AW 9T ¥ DT WA
W AT AR B@T 2 | A ag [a0T
¥ %Y {7 2937 & Wy ¢ O 2qav &
v fedt =1 sy & @1 ag W §9
AFAATAT WX § | ITF AT Tq WY
e & fay ag @w w9 g A
2o fer e g 2 7 feT agw v q@
w1 N @RET UF @R 9T STEAT
93T ¥ | 3F W W Y yiy dwwr &
0% WY 9% AT & a1 eEeE
IAW w2 ) Iuw T fuw
AT T I§ AW qATET ERT B aE
WA wwT & gw Ry s
I & fr & e wfew A g R @
[N g7 WA F W A & AZ AW AHW
2\ o7 wa ¥ A AET & A vfeeg
7 fagr 1 @1 9T & AW I e
&t T & A1 Ag WY faed & g €
FITEHEH, 48 g7 §Te IaA) fEe dar
# | ST qg 9T qgA FW B AW Al
AZ AT 7 7 T @ AETT IA HEH
WIT I 9 FEAT F7 AWM, ag a0G
9 W7 43 JgAT | A oAEr 7 owe
S 97 AT gwT 7 1 AfEw TEE A
|14 UF gHIF I W 2 AT F ATFT
srAfer Hamaea g 1 @Az fa
Fg A W FFET Q1 AIFE F§ N
faray # Afeq 37 97 &t dg8 @war 2,
23" dan w7y, =ifzn A1 ag o f*
I 39T 2 Agifx 3z A WK
AFTR @ ATEIT ¥ ag feed gu @,
g W1 W@H AT 2 a8 Al S8RT @I
®T @1 2, AT WfAF 98 AT qF A
T GET A AF A AT ATHT F
ot &1 f& 30 @9 § war gian @, &g
waT A FT &1 ar & wgar fF wrww
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ka9 # zw FT ;ifE 38 A AR
wrez iy § faaw fe a F @
Y ¥ T FT 5 {Y 19y A% 93W & A
qzd ¥ o7 W7 IqF W Fw IBJA
q3¥ & 37 a¥ ag 1w faza WF
faad f5 gemar AavmT FAT SR
¥ ) wafee & agwr f& waT R
I REMAT FET AR E N A
Fam g N A afsa iR
R fog™ e WY WY gET ¥ Tawy w¢
% g ¥ v Set agRw T e At
Wi ¥ foen a1 fo Faw dy § ¢ A
o gfeom wfa § faw fag sed
& 3, o fag #rE o Y 2, e
% feo w1 7@ A8 3 @ § [
f& N AW T9 AT W 9T B 0F AT
Iy A% 4T q€ AfAT A9 @ @, TW W@
T qF 1@ § AT g I AW AR
WET F A A W@ E, 99 are ¥ Wy
¥% §raT wfev | safao was wgiEm,
§ g f& w7ET ag 9 ada G R,
gt & =rfgu &t ag a1 f% gvar ooy
ATE A HA TATHT ITHT 7 AT ITH!
1 T AT IS A9ST FAIY |
¥4 G99 F genfgar waArfger el
w7 AT 2|y 2 a1 wag AN famg
a o€ g fadr sz & N awar
W= a7 1 g1, F7AT a1 faw Y wgw
¥ a1 TR aEdt 3@A A1 faddr 2
AT FE AT A1 AT F4T BEY 917, fawy
¥ a7 A1, Ugaw VT ATRT AT GATH
#1 faet =g 97 AT AT AW afeat
& afeqai feard &S0 swwET geA
8N aTH g F I @ AT
ar ad g agi WY §v o zafan T
afeadl &1 A TIEAT AT T IAET
IGY AT FT 7% WI I grAT fag
f a8 W9 TEA qET FT A0FT wVEU
AT %, ag W WgL AT 7F | &9 qG
*g FT K wTO@ @A WEA
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A9 0% QT AT FLFLES AT
fx gt A7FT A 3E GO N ¢ e
A I F g § I3 faU O FAT
T ¥ mfaw w1 3 F Q0 Fg1 ¢ A7
¥ 9 fw i t@al § @ A
# o7 agA af) dear & @A § 9 A
AW & AT W 7B o spavay
w0 wfer o\ & qg o GvET &)
A=rg 1 o g ot faeeht & oy = gwy
T T WL H AW & O Favs ) g
qE 1 DT a0 3§ v wgm
f& 3 gfa @t 39% w8 *w ¥ 0
an % g & | 37 qfag ¥ 1% /9
[ IR AL R 4 (LU AR Rk ]
A= &) ywe IHA 37 qfagi 1 amy &
fov gw R £ F | ¥H AWM
GEET G W A gm? 9w 69-
vtfw & ag 37 fEdT o7 Q¥ 39 K1 v
a7 ¥ fAm A A a1 # awwar
g f& 37 v & afaar 3§ gEa
T W=ET 99 AT AQfF qAAT ) THAT
fFAgT 1 99 YT T {17 37 T W
ang  Afea guv vy 3@ fear A
®&T AET IF A TFAT F oATRA AV
w1 qf7 guir, w1 g, ve i A
FH AT M7 mw @ fEA A F AR
EWT A NI AHA W AZ W F A1E 99
UF FAF EAM | WV AT ARG
17 agr fear mAT, sa% gwA IEAT
g At It A1 g gz fr 9w qaw
ST K TV WE, AT AT T % 3T %
my Az fawaw, A Az A A
1 afaqt &1 59T 7 quT Agr FT
afex wfT F1 woww #7d  wfAn §
T f¥ ag A7 & A o G T4
FHIT 9 ¥ 77 rzar anfem

uE A F7 &7 ¥ d% Jnaar o
ngr frest ® mE Ow) srAeer 2 fE AT
FTEE FHAY # 37 ¥ fAU T8 qww
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qare 1 & a7 57 qwEl & fao faw
) fawifra gt & W Y ag w07 free
ETHATAE ITR AT A ¥ AT
€ a3 78 waw 7€ agi o7 97 W@
¥ oF ag w AT T A A agr
wife CywnE T w3 W few
o W A MR § 0 o Al
# cafae ada w1 pfrad mit a1
waET g gy wfgw 1 F g fe
80 TF ¥ WA 100 TH WA AT
ot WO T w0 ) wfer 3w
q# faez ¥ wifgd fe ag i =%
TR o frrmamramiw
AT E | I A WE g Ig
oY Jgi A% qINE § a% 3 oY AnE
faoft afer mwr @ Agd § I
gfawr g

gAY TE W1 GG ~T ®1eeH F TAX
FI A g vagaaE d fr
FTH FA & AT AT Ay I wqaor
FHAT Y feef) 7 felY v & ot
faz areft & v afonw gz @ 2
N AR WTGeT FER F 9AT wHATA
g ¥ A famar f& mzeT 0w owm
WEE g1 EAT § ag ATdwr &7 fag
A7t # AT GATTHZ § qvwA § 3y A
FTNET af A ¥ 1 wwfan & Ay
g 7 3z 91 ;u=frar a1 rarrae B
& 39 W zATE 71 qA 7 frar @ A
qq & A9 ATHT ®T 7 THIF FAT A7 |
I 7 afacgr 7 e wfraw owfe
A IAF qUIT & fA0 awmr gam
T AW | 59 fAT AT Aferin, wat
1 AT AW § 3Aw A1 T T a
TERE T Tdg W 2 T Ky
AIET FUT MEE@AT ¥ AT 4 A
WE ¥ A9 H woar wiam gupa
LacIs S
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The Deputy Minister in the Minis-
try of Works, Housing and Urban
Development (Shri Bhagawati): I ful-
ly share the anxiety of the hon. mem-
bers as expressed in their speeches
and also in the Cut Motions for ac-
celerating the progress of the housing
schemes, particularly the schemes for
the low income group people and
also for people in the rural areas.
Before 1 go to the specific points
raised by the hon. 'members, I crave
the indulgence of the hon. House for
speaking a few words in the way of
giving a general back ground and
also to indicate the size of the hous-
ing problem in this country.

12.55 hrs.

[MRr. Drpury-SpEAKER in the Chairl

From the earliest days of civiliza-
tion, man’s home has been one of his
strongest interests. Long before
there were cities or industries or any
of the multiple interests of modern
life, man was aware of the necessily
of home. Building of houses and
home making have been changing
with rapidly changing world. The
story of developing from a cave at
the end of the hunt, 5 primitive shack
in the forest cleaning, to a modern
home is very thrilling indeed. Next
to fooq what a man nceds is shelter
and so this problem of housing is of
greatest importance.

India today faces a gigantic hous-
ing problem. It is a stupendous task.
The growth of population and rapid
urbanisation has made the problem
still more difficult. The population
has increcased from 238 million in
1901 to 361 million in 1951 and 439
million in 1961. The rate of increase
was as high as 21:64 per cent during
the last decade. Against this, the rate
of increase in urban population alone
was of the order of 26.14 per cent
The urban population increased by
about 9 million in the decade 1941-51
and by about 17 million in the last
decade. While the 1951 Census re-
ported 75 towns having one million
people or more the 1961 Census put
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their number at 115. The total short-
age of housing in 1961 was estimated
at 66 million—9.3 million in urban
areas and 56.7 million in rural arecas.

Shri Hari Vishnu Kamath: The
hon. Deputy Minister shouly not read
the whole of his speech; now and
then he may look yp and make spme
departures from the text.

Shri Bhagawati: I am giving some
figures.

During the Third Plan  period,
about 4.2 million houses have been
provided by the public and private
sectors. During this period the
number of families, however, has in-
creased by about 10.5 million—3 mil-
lion in urban areas anq 7.5 million
in rural areas—thus increasing the
deficit by 6.3 million houses. Again
about 1.8 million houses—0.6 million
in urban areas and 1.2 million in
rural areas—are likely to become
uninhabitable due to depreciation.
Thus the total shortage of houses at
the commencement of the Fourth
Five Year Plan in April 1966 is esli-
mated to be about 74.1 million—11.4
million in urban areas and 62.7 mil-
lion in rural areas.

Then again there is terrible conges-
tion, over-crowding and slums. morce
particularly  in the big cities. In
India, 76.5 per cent of the total dwell-
ings are of 1 o 2 room size, where-
as in Canada 1 to 2 room dwellings
form only 4.6 per cent of the total
dwellings; in U.S.A., 6.4 per cent; in
the Netherlands 5.4 per cent: in
Norway 13 per cent; in England and
Wales 4.1 per cent: in Australin 4.5
per cent: and in New Zealand 5.1

per cent. The position of some of
the Asian countries is also better
than India in this respect. The per-

centage of 1 to 2 room houses is
68.7 per cent in Cevlon, 68.7 per cent
in.Koron and 64.5 per cent in Mala-
vsia.

Shri Hari
about China?

Vishnu Kamath: How

Shri Bhagawati: I do not have the
figure in respect of China.
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The Minister of Works, Housing and
Urbap Developmeny (Shri Mehr
Chand Khanna): The hon, Member
may fing out: he has travelled wide-
ly.

Shri Hari Vishnu Kamath: “Hindi-
Chini Bhai Bhai” was their slogan.
That is why I ask them to find out.

Shri Bhagawati: It is clear from
this picture that there is a great need
to take up a big programme for
construction of new  buildings in
India. But during the decade 1951-
61, the pucca or permanent construc-
tion in this country was only 0.95
house per 1000 of population wWhereas
in other countries, the position is
much better. In some countries, 5 to
"25 new houses are constructed
per thousand of population; for
example, in Canada, the construction
is 7 houses per thousand of popula-
tion, in U.S.A. 8 houses. in UK. 6.5
houses, in Austrig 8 houses, in Italy
6.5 houses and in West Germany
10.5 houses. The United Nations,
while c¢xamining the problem of
housing in developing countries have
made definite recommenadtions that
in order to bring about a certain
modicum of housing standards in the
developing countries during the next
25 years. the building activity for
constructing new dwellings should be
of the order of 10 dwellings oy more
per annum per thousand of popula-
tion. But [ have to admit that the
present provision for different social
housing s<chemes in Indiz as against
the pequirements is very very low.

13 hrs.

Unfortunately, the rate of in\‘l:sl‘—
ment in housing has not so far been
commensurate with the magnitude of
the problem due to the more pressing
claims of agriculture, jrrigation, and
the defence requirements of the
country. The investment in housing
during the last three Five Year Plans
has shown a declining trend  This.
while housing accounteq for 34 per
cent of the total investment in the
First Plan. it was 19 per cent in the
Second Plan and only 15 per cent in
the Third Plan. In the Fourth Plan,
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housing investment is cxpected to be
only about 11 per cent of the total
investment.  Investment in housing
in the public sector works out to 16
per cent in the First Plan, 8 per cent
in the Second Plan and 7 per cent in
the Third Plan. In the Fourth Plan,
the investment in housing is likely
to be only 5 per cent.

I may, however, claim that the
Ministry, with the gigantic problem
of housing, has tried to do its best
with the limited resources that have
been made available. But with the
increase in population, the gap bet-
ween the requirement and the avail-
ability of houses has been increasing.

Housing in the public sector falls
into two categories: (i) employces’
housing by public auhorities and (ii)
social housing programmes for gene-
ral or particular sections of the pub-
lic. Various Central Ministries, State
Governments, and other public autho-
rities and undertakings take up

independent programmes for cons-
truction of houses for their em-
ployees. The Ministry of Labouy and

Employment are responsible for the
housing of dock labour and labour in
coal and mica mines. The Ministry
of Rehabilitation are looking after
the housing of displaced persons
from Eas{ Pakistan. The Ministry of
Industry administer the housing pro-
gramme for weavers, and the Depart-
ment of Social Welfare gives finan-
cial assistance for the housing of
Scheduled Castes angq Scheduled
Tribes and other backward classes.

Shri  Ranga (Chittoor): That is
being neglected hopelessly. Not even
house-sites ar¢ being given to them.

Shri Bhagawati: That is for the
Social  Welfare Deparmient.  The
Housing Wing of the Ministry of
Works, Housing and Urban Develop-
ment is responsible for social housing
schemes which  mostly cater to the
requirements of persons belonging to
the low income groups. These
schemes are as follows:—(1) Subsi-
dised Housing scheme for industrial
workers, (2) Low Income Group
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Housing Scheme (including subsidis- Mr. Deputy-Speaker: The hon.

ed rental housing for weaker sec-
tions), (3) Slum Clearance/Improve-
menty Scheme, (4) Village Housing
Projects  Scheme, (5) Plantation
Labour Housing Scheme, (6) Middle
Income Group Housing Scheme, and
(7) Rental Housing Scheme for State
‘Government employees,

Shri Harl Vishnu Kamath: Is Assam
‘better off or worse off than the other
‘States?

Shri Bhagawati: It is in the same
footing.

Shri Mehr Chand Khanna: Let him
:not embarrass my colleague, please.

Shri Bhagawati: The first four
schemes provide for substantial capi-
tal subsidies and loans from the Cen-
tral Government. The village hous-
ing projects scheme and the planta-
tion labour Housing scheme are
meant for rural areas, while the rest
are for the urban popualtion. The
Social Housing Schemes administer-
ed by this Ministry are financed from
two sources, namely the Government
funds and the loans advanceq by the
Life  Insurance Corporation. The
financia] outlays for the above schemes
amounted to Rs. 38:5 crores in the
First Plan, Rs. 101.1 crores (Rs. 34
crores of  Government  funds and
Rs. 17.1 crores {from the LIC) in the
Second Plan, and Rs. 182 crores
(Rs. 122 crores of Government funds
and Rs. 60 crores from the LIC) in
the Third Plan. The tentative allo-
action for social housing schemes in
the Fourth Plan is likely to be Rs. 490
crores (Rs. 207 croves of Government
funds and Rs. 283 crores from the LIC
and the Employvecs’ Provident Funds).

Shri Hari Vishnu Kamath: On =
point of order. The speech is pack-
cd with such vital gtatistics, with such
interesting statisties. It is a thousand
pities that there is no quorum in the
House. There are not even 50 Mem-
bers to hear so much of statistics and
*0 many figures.

Deputy Minister may resume his seat
for a while be.ause there is no quo-
rum. The bell is being rung—

Now, taere is quorum. Shri Bhaga-
wati may resume his spcech now.

Shri Bhagawati: Unfortunately, the
targets of housing could not be
achieved due to circumstiances caused
by hostilities with China and Pakis-
tan in 1962 and 1965 respectively.
Thus, against a target of 7,63,000
houses, only about 4,46,000 are ex-
pected to be completed by the end
of the Third Plan.

The problem of housing is linked up
with the problem of land. There is
an enormous pressure on urban lund.
The lang values have also risen ab-
normally. In order to conserve urban
land. more emphasis is being given to
double and multistorey construction in
big cities. The Government of India
have also formulated a Land Acquisi-
tion and Development Scheme which
provides for short-term loans to the
State Governments for acquisiton and
development of land in big and grow-
ing towns. The State Governments
have also been advised to formulate a
sound land policy based on the follow-
ing principles, namely (a) control of
urban land values through public ac-
quisition of land and other appropriate
measures including issue of notifici-
tions for freezing land values: (b) a’-
Jotment of land on lease-hold  basis
with 3 view to enable the community
to have a share in the uncarned in-
come of land owners: (¢) capital tax
on transfer of freehold land in urban
areas so as to check speculation in
land values: (d) taxation of vacant
developed urban plots with powers of
acquisition if not built upon within a
specified time: and (e) fixation of a
maximum limit on the size of house-
plots in urban areas. The State Gov-
ernmentg are gencrally falling in line
with this policy. They have also en-
acted suitable laws for acquisition of
land for housing of low income groups
as a public purpnse.
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As stated earlier, our progress in the
field of housing has been retarded due
to the emergency. The State Govern-
ments have also not given high prio-
rity to housing ag compared to other
development programmes. With this
general background, I would like to
deal with some of the points raised
by hon. Members.

Shri Yellamanda Reddy said that
money allotted for housing has not
been spent. It may be that due to
circumstances over which we have no
confrol. But so far as the Central
Government is concerned and so far
as this Ministry is concerned, we
could gspend the whole amount.
The Union Territories did very well
and they spent the whole amount.
Only State Governments could not
fulfil the target as fixed in the Plan,
because in their annual plans they did
not ask for as much money as they
should have had. They diverted this
amount from housing to some other
purposes like irrigation agriculture and
power. In some schemes, therefore,
the targets could npot be fulfilled.

Shri Reddy said that the village
housing projects scheme should be ac-
celerated. There can be no two opi-
niens about that. I fully agree with
him. The basic concept of our scheme
is to encourage the villagers to under-
take construction of their houses on
the basis of aided self-help. The vil-
lage housing programme is also sought
to be integrated with the economic
development of the rural areas. The
scheme has been extended to 5,000
selected villages during the Third
Plan. Out of these, implementation
has already commenced in about 2,400
villages. 'This figure is not very satis-
factory. §

Shri D. 8. Patil (Yeotmal): 50 per
cent progress.

Shrj Bhagawati: About 58,000 houses
have alsdo been sanctioned, out of
which about 28,000 have been comp-
leted. The progress is clearly not satis-
factory in the context of the enor-
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mougs housing shortage in the rural
areas. During the Plan, against an

allocation of Rs. 12:7 crores, it is ex-
pected that only about Rs. 4:24 crores-
will be spent. We are constantly im-
pressing upon Stale Governments to
provide more funds for this scheme.
‘We have also liberalised the provisions
of the scheme during the last three
years. Previously, the scheme envisa-
ged only the grant of loans to the vil-
lagers for construction of houses. The
loan which could be granted was 66%
per cent of the cost of the houses,
subject to a maximum of Rs. 2,000 per
house. This has now been increased
to 80 per cent of the house, subject
to a maximum of Rs. 3,000 per house.
Grants have also now been given to
State Governments for provision of
house sites for landless agricultural
workers and for construction/impro-
vement of streets and drains in the
selected wvillages. Now about 50 per
cent of the allocations made to the
States will be given as grants. In
the Fourth Plan, it is pProposed 1o
make an allocation of Rs. 65 crores’
for this scheme. The hon. Member
has suggested that this amount be
raised to Rs. 100 crores. I welcome
his suggestion. It only depends on
the. Planning Commission and the
Finance Ministry to agree to it.

Reference hag also been made to the
slow progress of the slum clearance
scheme. I confess that the progress
in this field is not as satisfactory as.
we would wish it to be. The main rea-
sons are the difficulties in the clearing
of slum areas and acquisition of these
areas for the re-housing of the dwel-
lers. State Governments have been
advised to enact legislation on the-
lines of the Central Act so as fo ena-—
ble them to expedite improvement re-
development of slum areas and acqui-
sition of those areas for the re-hous-
ing of slum dwellers. Seven State
Governments have already enacted
suifable legislation for this purpose,
and the matter is receiving the atten--
tion of the remaining State Govern-
ments. The State Governments have
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also been requested to impress upon
the local bodies to give more impor-
tance to slum clearance work. The
Central Government have also recen-
tly decided 1o give greater financial
assistance for slum clearance projects.
Previously, they met 75 per cent of the
-cost of such projects—37} per cent as
Joan ang 37k per cent as subsidy, the
remaining 25 per cent being provided
ag subsidy by the State Governments
or local bodies. The Central Govern-
ment now have come forward to as-
sist by raising this amount to the ex-
tent of 87 per cent, out of which 50
per cent will be loan and 37} per cent
subsidy and the State Governments or
local bodics will have to provide only
12} per cent, instead of 25 per cent
previously. As a result of these mea-
sures, it is expected the scheme will
make better progress during the
Fourth Plan.

Another suggestion which has been
made is that the planters and indus-
trial employers should be compelled
by legislation to provide housing for
their employees. So far as planters
are roncerned, lagislation already
exists, which requires the planters to
provide houses for their workers. The
Central Government also formulated
the Plantation Labour Housing
Scheme in 1956 to give flnancial assis-
tance to planters for their labour hous-
ing, which envisaged the grant of
loans upto 80 per cent of the cost of
houses. In spite of these measures,
the progress of housing for plantation
labour has not been satisfactory. It
has, therefore, been decided to
\iberalise the Plantation Labour Hous-
ing Scheme from 1st April 1966. Now
the Central Government will provide
*75 per cent of the cost of houses—50
‘per cent as loan and 25 per cent as
subsidv—as it is doing in the case of
other industrial employers.

Another sugpestion made is that the
rate of interest charged on loans for
construction of houses from low and
middle income groups should be re-
.duced, There are two sources from
which housing schemes are being
MAnanced—government funds and LIC

funds. The rate of interest on govern-
ment loans is dependent wupon the
current borrowing rate of the Govern-
ment, Government itself is borrow-
ing money from the market at a higer
rate of interest. It charges about half
a per cent more than this rate on the
housing loans advanced by it. The
loans advanced by the LIC are cor-
related to the prevailing bank rate.
Our arrangement with the LIC is
that they will charge one per cent
over the bank rate. In 1965, the Re-
serve Bank raised the bank rate to 6
per cent and the LIC could charge 7
per cent on the loans advanced by it.
However, as a result of the personal
intercession of our Minister Khannaji,
they have agreed to charge 6} per
cent, that is } per cent above the bank
rate.

We are constantly reviewing our
schemes with a view to improving
their implementation. We have re-
cently decided to integrate two urban
housing sthemes. These schemes are
the subsidised industrial housing
scheme and the Scheme for the
economically weaker sections of
the community. We are giving cent
per cent financial assistance to the
State Governments for both these
schemes, but the patterns of finan-
cal assistance are slightly different.

In the case of the Subsidised
industrial housing scheme, we are
giving 50 per cent as loan and
50 per cent as subsidy, where-

as in the case of the other scheme,
we are giving 75 per cent as loan and
25 per cent as subsidy, We have now
decided to have a uniform pattern of
financial assistance for both the
schemes, that is 50 per cent loan and
50 per cent subsidy. This decision will
come into force with effect from the
1st April, 1966.

The availability of land and build-
ing materials are two important in-
gredients of housing. As stated before,
we are giving financial assistance to
the State Governments for bulk ac-
quisition and development of land for
housing schemes. This scheme is being
financed from the LIC funds. The
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LIC loans ave at present repayable in
annual instalments, but they have re-
cently decided that these loans will be
1epayable in lumpsum after a period
of 25 years. This will enable the
State Governments to create separate
revolving funds  for the acquisition
uangd development of land.  The Gov-
ernments of Maharashtra and Rajas-
than fave already set up such revolv-
ing funds.

We are also encouraging research
in building materials with a view to
reducing the building costs. We have
a separale organisation for this pur-
pose called the National Buildings
Organisation, It is co-ordinating the
activities of different institutions en-
gaged in research in building designs
and materials. Efforts are also being
made to set up mechanised brick
Plants ang units for the manufacture
of substitute materials. We are ne-
gotiating for the setting up of two
Cellular concrete factories—one in
‘West Bengal and the other in Madras,
in collaboration with Poland. The
raw materials will be fly ash, a waste
product of the thermal power stations,
-sand and lime.

Before I conclude, I would like to
make a strong plea for the allocation
of more funds for housing. On the
basis of an overall allocation of Rs.
'207 crores from Government resources
earmarked by the Planning Commis-
sion during the Fourth Plan, an al-
location of Rs. 33 crores, that is, about
16 per cent of the total allocation
should have been made in 1966-67.
The actual allocation made, however,
is only Rs. 16 crores, 'l'he provision
for 1965-66 was Rs. 22:25 crores. Thus,
the allocation of 1966-67 is 100 per
cent less than the anticipated alloca-
tion of Rs. 33 crores and about 30 per
cent less than the provision of 1965-66,
Unless larger allocations are made for
housing, the problem of housing, which
is already very acute, may get out of
control. I would only urge that at
least the funds allocated for housing—
which are fixed by the Planning Com-
mission after taking into consideration
the various priorities—should be uti-
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lised only for that purpose and there
should be no whittling down or diver-
sion of this allocation, during the
Plan period. 1 request the hon. Mem-
bers to lenq their support for provid-
ing sufficient funds so thal thbe hous-
ing problem can be adequately tackled,
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fa mwarfagr @1 w7 e few &
oy % fagr mm g AR & AT oS@A
W1 BT | NI Y HIE TER T@w
g %) wgEr 3AEr L fear ek
g s | Gfed e gARen g
gt grit & ewEar AW g gy ¥
w7 w1 AwW i W&
g s fau wemfaram

g W) z@r 9T 3¢ fe aF &
sfawifa SrmEma awd ®
T ¥ kg 9w & aw@O #F
ARIE & 92 @A § feq @ i
B YA @9 &, A1 wana
FAE Suwr oW W WiW FTw@R &
3¢ 9T &7 TEEAT AT E | AT wig-
Ffg & qy A1 AR i 3, aadr
HE w1 @gd @ a4l A% 9@ aTEl-
IM FgEY wwEA g9 & w@few
e ageEr fawe o @R ¥
£ aWF A g7 @ JEH q@W A
L TEAT A@T &) WAL HgT AT
ar wgr o @%ar 2 fe a®  wigwifai
FT AN ATIFT § WRT B QA
§ afFrfer W S arig A
gar & afea w1 adw SowE ,
S 009 FHA ¥, IET W &1
ANNET WU W AUfgd | gawr
moE wfgd & 99 g FqF
g o7 @ afumfai $1 g2 g

¥ gfaef # @ wa wod
809VHZ A% F WWMA & W AAr
¥ %7 fear &, oy dfafadw FH
e wT & Eafer BR wrarfol
Y 257 53 g v A ¥
WwRE ¥ X g A oW §F 7

g 3Ty fowwer g &%
yEdr R OATEER Z ) W7 Ay A
AT AT AR W I W feEen
fezwr 30, R e S &
108(Ai) LSD—6.

CHAITRA 16, 1888 (SAKA)

D.G. (1966-67) g772

AT AT AT GEATCH AT | &R
@ A @ wifgd fe et qag
T FHAIE &7 qwdr & IqAY
AT arfgd | % wfuwifa &1 ot
AT # AR QU ATE g &, WU
ITET I A T fam W@ ar e
¥ gnfaeas A A ¥ gafea
Faxgr wgm  f&  BR F@W
FTHANGT & AT q€T o7 AT

[fgq

¥ oy wft W g AaE
fadeq  ®TNAY FiE A AT oA T
ot faem @ AR &1 sEE wr FwAw
fear 1 &= aoram faan, @7 w7 fogm
AT AT AT AT § o5
off | = ¥ A7 9% 91 F@T AT AA
w7a fagr i meE DT F ¥ oqr
e ma fRaAsmad & oI #@
g ) ARG gw s wnfe
i R G 2oWm oTm
Y ad g wewrE e § ) /ey
Gy & gF G %A AmE T
¥, Tt aga g & afeT awy
T oy g avfar @ oA g
wifar FRTD ¥ 1 GroET TA
am ofy Y amad g dfew
T w2 g & Y gu i
Fx & Hqr A ¢ foa@ qw w1
T JSAT q¥AT B | Hfew AvETe
THE) qUATg A wa |

# wry wEw W e wmoR
AEd a1 s e d e
¥ ot mqnﬂ‘rﬁwﬂm
g & a7 7 frdew wwn
fe Wiz Fw ¥ TwgEN ¥

a7 T grw TR 8
frezw afen wefed) & frg o
,afm e oA 3wy fear
aEsE ¥y A 3 fe AR F 0w
A gAv w7 THET 1w

5#1&%3

1 &



9773 D.G. (1966-67)

[sit wrwR AT &7av)

=R A gIEd I a9 @
o & FEw arag fE
faw ag & =@ fevwr 3 w8 9=
@ ¥ Y faararr wfeq | a7
®¢ 1 A7 Fefwar g &, &
¥ W 800 FefHyi gredst H @A
§1 9w QR Frgem wgd froame
A v gwfaww w@ a@r oA
e fgg ww F oW omg
gy Frafgdi G @ oy § e
Weu A1 ST asfeur wfed
gT &) e ¥ fer oy ar ww
Naw s 7@ wefem @@ g
¥@ WRAMW IR PEAF AN A
T G |

o W9 ¥ e 107 af &
fad @Ay § | & w9 F TS 6 7
el AATH A 25 T AAFTFATE
s gt 35 %o A & AW & 1§
qe WA g f§ #wm oW
wreft Gar @ f98 WA H g e
forerdr g1 W Y AT IAH I ) T
7AW [T AFKT I et F a4
faar | ag AR ¥ w1 faay oY gred av
gu & wg fadfid) & wy@ A weersmr
®ugE A gU ) I A 2 A T

APRIL 6, 1966

D.G. (1966-67) 9774

AT ATHT AAY ZECAT § | WY IAET
et #x &, =T I @ A f
faq T wredl 39N I3 AY av g
aY wadr T qrey FEIE &)

WY aTe I A¥L FT |«
wH FY 919 & T TaHe F fAy fF 9w
o & a8 N g g wEH) a9 w3
g & o feeelt ¥ 30 a1 40 AT
ITAT &, a9 g T 33 WEHY qEF &
T |T TY | FeelY W1 HY FEAOGT
FHT IO AT Afey 1 3w faeet ¥
33 SEW | AW ¥ oy o #Y
FIFTX J G7ATE qF TG A | AW F
FAT A AT AT T FAR {1 AT
T qE ATE AT AT AT YT FAX
war &, Wt Fefamr & Id ar
JATT KT T FIAR EAT &, T FEA
felf St &Y v 1 o AT T g
I FHE FAE AT ATE AV AT
W qaTe Ear & 1 & arens: f feae
& wrdew O & I w1 oY q% wife-
e mfeeTe AEY fer oy & wmR
T @ WFew aArs § A A @
d¥s a1 W@ ¢, ¥fFA & 3o ITRIOT
AT AT , wATHA wTE, W qrhe
am, gt A, T AR, §9 TR, dar
TR fod fad el St 3 weETEA
feam a1 fiF ST 3 T el FY AT
FT I A A JH FY IqH FIL ATHT
|7 T W W F ArfawEn wigww 2
| AfeT ag Ok & Q@ TAWT FT
afcat § gafadl wo a1% &g faar fr
qH TR ATE AT F T

W WP W Tw oA
g § s A v & ag fomew



9775  D.G. (1966-67)

fasge Arwmaw & | AW I AR X
i aeaE A 2 ) ag fRfafednq
fafaedt %t wriew § | FAET w1 A
faeeft # & w6t avg § wAATF

»ft WT AT ATAT . WY HET
Avg ¥ snad ¥ wfay fr ooy g
AEZ dAT FOF § 1 ¥fHT AN I
1 wifawEr afuF @ & @ HN
AT ANE ¥ | FT A TYAUE TEE H o7

it T ag i few A aw
fear f ag Ameev i ¥ ooy g
Fg= A 7 o o o Oy ww
T fF oE T AR & aw #
i TaENT S & T w@ToEwT
& Ag &1 &zt ww & mfawr
ufusr aqt 2 fau # swafsw g7 wrafagt
¥ agy far £

i oz & 39 Ife ¥ Faw
FAT FTEAT | TToW ANy § I & Ay
Fg1 AT 91 /Y7 seAAe e nar ar
fF g9 @A | FOF AT W g1 AT 2
FfeT A 7Y A% AL W\ TET
A SNfawE 1 &9 7197 991 § 9 7%
o1 IF7 &, W FF a1 & ;i Ay oy
FEYT qAAT 3 | W9 FA A { 7 FTA
¥\ T F O ATOR ST F ITEAT
gy § FHATCET A F A o ¥
ozt o e § Afew wro afefnde @
@ ¥ wifew 7 TEAEE § FERN €,
qg W9 WEE 1 e froat ey
g wEE & fA7 ATgw vy ¥ G
A & 1 A oy w1 Y Afefede wifgy
ag W A T ¥ | gz feax wd Ay
A

FIAFST & WET WG K LEA
arety ady g€ § | TAFIgTH F AT
%™ Gre af § ag wifae fea fear
¥ oy ¥ 77 T o of E s g
sl A g 2 w7 0a vt A A

CHAITRA 16, 1888 (SAKA)

D.G. (1966-67)  g776

EA wHE @t 0F gu &, AfeT w7
fear f fawrelt WY A 746 & 1 faorety
o7 AT FT IHT FHTW ALY £ | U AETC
1 3HT 2 W AT AT A A
&7 1 gH A faorelt A A fgern
arfe? 1 gw @Y wre ¥ fr w7 |

ag at T Al FY q | WA
AT qHo 1o FE T g& ¥ IwEr
qET @I A MR W9 7 O 9T AR
a# wra, ¥fRT oo dYo WNT Y
g A9 99 §0 51 ¥ § | qwi
greer # Wie awe Wi & 1 gER fon
11/12 37RATe &Y 1 qFY & W W
mar & fF for MiT 1 29 Ieaw @
2 3wt tHo Mo &@ gFA & | W @AY
agr fasar & Ia¥ wr @A W 3}
"%y § wfea @fay @ & 8 awn
wrar f6 ag 3wt &1 W fow S
997 1 @GF K IX § F A Ay
AOFT HES TAAH | A 1961 F
Y & WAl ¥ O wrEw S aan
T IERI AT AG I FECE R

Y WET ey @ gAT AT AT
# F A g

 wieR A ATy gAY AEE
A1) IW FT 51 AT@ WA A TN g,
RN TB & A X paw e
81 AT %o H 2 fram | Iw IH A
Fiw wTET A e gfem s &
AfFT W oW TF IT A W7
urg 3% fvd gu 43 & 1 7y 9 BAwT
¥ 27 TS @ a7 AT § A HioT
2, zafag w9 I A OO JW A
FTATY | AT TH &1 AT w7 fowy

oft 777 ¥ qzA oA 41 |
37 A Y Ay € AT SIETET ge
*1 gt o Afew 2w @ g



9777 D.G. (1966-67)

[ =t sftwre e 7 ]
W I ¥ w9 ETh woR FOn
ey &

Y avg ¥ ferpara grofan S8
1 qHAT & I WY W U E 1 3w
F FIT 47.75 @ AT qOHT § |
4 o arg waEr famr mm g
sifle 42 AT €9qT AT 39T gHT | AT
¢ WY 4 6 fagen fean srrm G
fis foe taem d 7 far fv @R
#re Tt st dyw A wmEr oW
EEEGE T O R MR
o Yo dlo o F 3F 2 TR & |
15 @ & 3O % 2 e & oo
dto o 1§ FroAY RN 37 w1 T Tt
2 1 foetdh ot 3w &Y o0 ovw SER
e § 15 gz I AT arfee @
o 83 oY gy § e 33 Wy ww
#T &, gud aTw 34 ¥ a9 A
s wrEfan #0, TEE TEY TRE
FOUT W B AT AR AN TR W
i A Ay wamr A K 9w &
forg T § WK T FLAT /AT
7g Y FTHT F PR KW A FT GEAT
ol N s ¥ Wl GEfEd &
19 CAT AN & AT IIN AGY &)
O 9 g ¥ T qfeFw @ W
qgo & fay @ WE B 3 fo
MY A OF FAEE qro a7 &y qegnfa
wai & U &7 A fF wgd @ gl
g‘_%’ﬁ'ﬁq’ﬂ'olﬁﬁo *Qﬁ'{ﬂ'i’gﬁfi
LU R LI LU
T IR wwar gmE g T &, W
® frd) T@ # aEEE TG § AR
‘FreFET frafd’ &8 T o §Wo
& qiei A qarg AFAT ag X W AN
a1 § | feeelt ¥ s e e aferd
#t werr § & gol WioteEi w g
‘o femr @ W gER 9§ oWl
T & WA AT FANTA § 3T B

APRIL 6, 1866

D.G. (1966-67) 9778

0 o fear s L ww ¥ wW O
e & et 5 gue O e §
fog "t w9 w7 oA A m
WY ag gwEwem # 97 W AT @A
g mi R amd

Nt o fmo wfem : guTeRW
g

s\ gew N weTw (J/w)
qifesr w1g@ & AW ¥ q@y Aogfa
F@r & I |

FqrSUR WHRG ;WA T @
. w@ gt oy wf € 1 WA
g€ 99T WY Wy W@

st o firo mfaw : 3omsmer uPhey,
T waATg Y ) Afa § g9 Aifa Fa
¥ % 3o g SgAT § | afET F O
# & sy A g | gEw & A
¥ oz food ¥ FEr ;o Cwfusva:
e s v & sufeaqat €Y mavawar w1
) gfq & fag fagln, grae qor T
fawra watw ¥ wAF grnfaw AT
T e wT o & R o §
9 TYoraTd Y g¢ & 1 39 ¥ ArE Qe Ao
gl o W agEeE S Smar
g W T s g 3w & feg A
A & 1w ot e gl X @
g am e rsmAsgr T
fam o A arfew o 6 g Ty
¥ w9 g 99 & fAg ag e T gy
1 ITenw wEew, § ag w9 & WA
%7 ¥ FgAT wga g ag o anfew
qT 6 FI XY T T N Y
AT a1 v Sifaw WE e
oerATaw foas o g IO W foa
NPT A sy g o @ AN
qgAE §, [ F A I Gy § 39
M WY few w1g 247 Y § | 9N
ag W ®g1 g f& 35 O wrEw



9779 D.G. (1966-67)

afe @ § fm & AT ward
68 W WX W N 10 HA¥ &Y
o & f 8 o wwE 48 GF
%1 s w0 W o ¥ fo A wfnfem
® Ty 32 §¥ AR 1 FA¥ qT
QX & oA W w27 4 sfa fa
&1 & gy wgEm ¥ W ¥w warew
& qBAT AT & fF T ag W freaw
T & =feT Al & 7 | o § afaw
o Wy & e ¥ o i & 7
¥ & fu w9 o YT mg ¥ sarew
) T T A9 W 7 A g9
iy A@T & A 182 FAT W &Y
saeqT &y 7k ¢ 3@ § ¥ A oo
wamFfg Y ? K
FEAY AT ¢ 6 €@ 72T § 06 qWA-
a1y FwT w7 qHeq fRaT § wic wae
FTOR & fag a §© Wy ST T
g WOH A & fAw wgr owar §
TAF sfdq Y TF GAF 9qGT J4T
safs & w7 w1 % INA ww T
ar arfew, gg ow Txaw faar T
a7 | %@ fag e w@T v wvary
a7 & fau ary €Y @ I9 A7 Ao
X RATHT &) FAT wifgg §F | AfeT
qar Aff Trxs), S av TaNt WA &
gafia AT A% qATAG TT AN &
9T 7FTH FY TrAT FW, €7 FT FE
fogerar A ¥ X E 1 wa7z &
wAT SAM ACrw Fer ¥ fog fam an
FEY agE §Y FH ¢ A1 4g W OGS
g gwar § ¢ f R X ag wgr AT 4
o wostor TW AWy HT NG G641 T
iR % g o & 5 QT awe
A T awY | Tq W W §B WY
Twx A6 FT wweT, W F & R
A AE W qwaAr, A a7 w W
o faq gqrave @ syawar @ wx
Y | T AT ¥ WA fowr W
waTaw w1 <& 8 sdETETCT QN
wirit & fag &g o doeng € ar Az

CHAITRA 16, 1888 (SAKA) D.G. (1866-67) o780

St waty @ ag faodw g Sy | Ty
wxw 5y oty wigy tw mars H
AN AR gg a g N w9 &
AR FT TGT FH g qF Q1T G wH
FIH ¥ t9q S &% gt grETE &
& fau dyadia g & swa wF
gl @A a7 &% ¢A AW & A" w7
TATT g 8% g1 qFhar ¢ |

e # fear man } fr womw ot &
fao WY wrarq AT | KA T/ A
AT M E A 6 FAT A FTT
o 15 g7 oF faq A gAew 8,
ag 3q ¥ ma & 1 & wgm fx g7 A
& o wor 27 €1 9 svarg € e
? 3a %1 faagw geza off 3 1 5
IF T A T0W wWT & e
qamg TE ¥ A 64 a6 77w fyy
7Y fif qreeAT 6000 TIT ¥ FT§ IA
o & fog ok WY oY srETE g
A Y IO T & 1§ Ao g fe
gt gEt I% W Ay g wed ¥
Ty gF a1 BT ¥ 7gH O g Aw
groraT 7 wraer I5A & IA & faw
q% &1 wETA Wiz vear § dfew g6n
I ¥ T g & g2y & zafqw A
T AT AT g § €9 WA goen
&7 Fraer Iy £ FT owgav ¢ fw
T gy & fau 9 K vemy MU P
ag T fadra &7 91 o0 & e
Y PrFaT § I 7 97 wowAr wrten

RNGY gty T F qEeT
Har wgeg 7 agi ¥ & 1 & Imay
WEIEW, 9gT ALAT & 1Y FIAT WrEAT
E f& ag A carfan sfaga w1 qqe
? 39 & qg *g mar @ {® woAr el
& aT¥ & Hur gAY wifge | T e
# 39 A fowr av —

“It was further recommended

that the elementary needs of the

people such as e supply of
drinking water in rural sseas and



9781 D.G. (1966-67)

[#r 2o fino arfza)
urgent social problems like slums
and unsatisfattory living condi-
tion should receive special consi-
deration in carrying out the
development plans,

WA faegE WM T R T\ g
ag fY FaT T qrv —

“....The Ministers should {ake
specific steps to improve their
machinery for planning ang raise
the level of administrative effi-
ciency and strengthen the imple-
mentation of development pro-
grammes in the differcent sectors.”
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Shri M, L. Jadhav (Malegaon):
Mr. Deputy-Speaker, Sir, I rise to
support the Demands for Grants of the
Ministry that is before us, While
supporting the demands, I would like
to make some observations regarding
the housing problem. In the first
place, T would like to suggest onc
thing. Is it our policy that the citwes
should grow, Delhi is growing day by
day and the population of Delhi is
rapidly growing. Although the Master
Plan is for 50 crores, still we find that
the growth of population is so rapid
that it is very necessary that we must
see that some of the offices should
shift from Delhi to some other places
like Gwalior, some other towns, where
we should accommodate some of the
offices. It is not necessary that the
officers should be sitting at Delhi.
Everybody says that he wants to be
at Delhi and therefore the offices
should not shift outside Delhi. These
offices being in Delhi create so many
problems, in respect of the officers,
their families, their dependants and
their requirements. If some of (the
offices are shifted out of Delhi, 1!
think we can help to remove some of
the congestion that is there.
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LShri M. L. Jadhav]|

Another point js, that of the canton-
ment. 1 do not know if this Ministry
15 concerned with it or not, Suppos-
ing the cantonment is shifted to some
distance, then some 10,000 families
from Delhi can be shifted out of Delhi
so that the congestion in Delhi can be
removed. We find that because of the
increase in population there are slums
and because of the increasing popula-
tion the hygienic conditions are be-
coming and have become so poor that
it is likely that with all the precau-
tions some disease or the other might
spread in such an important place like
the capital of India, and therefore, I
feel that we should try to remove
from Delhi some of the offices, and
even from cities like Bombay and Cal-
cutta, some of the important offices
should be shifted to places outside
those cities, so that the population that
tries to come to the cities may be
reduced. The pressure of the growing
population on the cities can be reduced
that way.

With regard to the statlues in Delhi.
we have removed a number of them,
especially a number of statues of
foreigners. But even now we find
some of the statues of foreigners in
some of the localities, I think it is
high time, now when we have re-
moved a major part of the several
statues, then we need not keep the
rest also. Why keep the others? We
should remove the remaining statues
and keep them in some museum or
some other place and try to take =a
decision with regard to the replace-
ment of those statues by the statues
of our national leaders. Regarding the
replacement, I think there has been
delay, and we should try to expedite
the erection of these statues at all
important places.

Then, we are all aware that there is
shortage of housing in Delhi. The
Hindustan Housing Factory is being
run on a commercial basis. I think
that factory is doing good work. These
prefabricated houses are cheap. They
can be erected quickly and be a source
% remove the shortage of houses in
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Delhi and other important places. Can
we not have some more branches of
this factory? Can we not develop this
Hindustan Housing Factory and its
work, so that we can have more hous-
es erected quickly and cheaply in other
places? Can we not advise the State
Governments also to have similar
factories in their States? Our popula-
tion is increasing rapidly and what-
ever we do, the shortage of housing
will be there. I think the prefabri-
cated method is a quick method and
it should be adopted not only by the
Centre, but also by the States as well.

Coming to the printing  and
stationery section, at some places it is
an empire by itself. A number of
bundles and forms and other materials
are lying unattended to at a number
of places. I do not know what is the
wastage, what amount of material is
being stolen away and what care is
taken in that regard. There is room
for improvement here and we should
see that the printing section is taken
proper care of,

Regarding hotels, we are running
two or three hotels on a commercial
basis and they are making good pro-
fits. I learn that we are going to in-
vite Hilton and Company for this hotel
business in India. When we are in a
position to run three big hotels in
Delhi on a profitable basis, whege is
the need to invite Hilton and Com-
pany or somebody else to run tourist
hotelg in Delhi and other places? Why
should we not run this business as a
State enterprise at the various tourist
centres, because Indian dishes, both
vegetarian and non-vegetarian, are
well-known; they are delicious and
palatable. So, why not run the tourist
hotels by the State itself instead of in-
viting somebody else and unnecessari-
ly waste our valuable foreign ex-
change?

Shri Mehr Chand Khanna: May I
inform him that the invitation for
collaboration from foreigners is not
the concern of my ministry, but of the
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Ministry of Transport? 1 do not deal
with this aspect of the matter.

Shri M. L. Jadhav: All right; 1
feel it should be done by the State
itself.

One day my friends and myself had
occasion to visit Mt. Abu. One bunga-
low was pointed out to us as the
Central Tourist Bungalow, When we
entered it, to our surprise we found
that everything was in disorder and
the bungalow itself was in a dilapi-
dated condition, Furniture and other
things weie in disorder, but anyhow
it was night time and we had to stay
there. If we want to maintain a
bungalow ut a place like Mt. Abu, we
should mantain it in good condition.
Otherwise, why not hand it over to
the State ‘jovernment  In places like
Mt. Abu, which are a good places from
the climatic and other points of view,
instead of having such types of bunga-
lows, it iz very necessary that we
should hard over these bungalows to
the State Government concerned.
whether i'. is Rajasthan Government
or some olher government—which can
maintain ‘t on a better footing.

With thise words, 1 support the de-
mands of this ministry.

oo} wsit TR R (WAL ) STy
#* iz ApN N I8 AT 91 fE I
e U T = grEre faeem W
IR ARG FET A AT Y A
Jroit 1 feg deA Hag wmar & fE
AN AW IYT FUTHATR T A
@ A i faege @ gwr &1
naa Aifq & wrvor $E WY TR AEY AE
Nanrd wferarag ar fx
Ta ¥ qge A * fou ot A ¥
IT QT UUETT T FoAT FAT W 0F
fafrga Aifa & we 97 wfEt =
ﬁ’ﬁwzﬂh&ﬂﬁ'
wrﬂﬁsﬁiwmwﬁr
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A A g A T AT g § AHTA
A FATAY Fr g dg Fw7 w7 fas w1 i
fom & ¥ az grgAare fasedy & &
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oY fifs ¥ ag T av o @ f& T
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e fF e e T & FoeTh
HFT g T wefl, A9 owe
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st wrer o aTeiE w1

o W W e o aE
w FT & IR €7 U AR
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§ wifF g ar A dar 1 &
JATATRO AT H AT We VT ST
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I W AT IIT WEY AE FT
EA|
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M 7 W9 9T qE IR & 1 I]W
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21 # uox &9 A OF GSAT MUY

TEIE | T Ow A F A A
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I AT AW ITX IwEA

TRATH T FT 79T AgE FHT faam
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AT ¥ g ¥ A T S
¢ o fau wW @ & W oA
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ATETHQ FHAY | A W @
2?7 ug o EW gew O g
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T Q@7 AN AT TR W I
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ST WY AeEr # Ay ww e
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aier v @ # 5 v ¥ o e
W W & fay g T g .
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oW @ W E | W T g av
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A QAT @ A ag A A1 I A
t ) o w wo ag & oA
N AR A 9T @ 2 AR 9w
AE ¥ AU A IEET qwar A
frmar | o 'R Rl A AEEw
fead o ¥t @ g @A
¥ wE 6 9T 8 ¥ fagw ¥ feoy
w1 T 3 g 9w 5 dw w7 Wk
8 GWET @ WAT ¥ 1 IAET AMAT
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neimgfer gfafaddl & w oo
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e & w1 &1 fawarwy @ ¥ A7 g
019 9T K77 § | NefY 9T agia AT
AT 7 F7 g9 9947 AgA § A7 fadw
a1 o *qar war 2 a7 faa wA & fad
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TETE T9T FY, TF TqA &< &, AT 1
LT GAL T F G @ oAwy &\ &
g #FzA & far Ao g fF oW &y
fawrer wzrfesm & 9, w7 & fawra
WAt & TS Ty frewdY 2, #Y
ST v & 1 agt 97 3% fas fear
T fF At feeet & w@ F #Teor qefat
qT AW 7R § AT I F7 waey Y faar
T & 1 3 TR F AT W g @y
FIT 2 | qE FuE avY & & qwdr 8,
J& A9 TOE FY AW w11 %
qJOF & T O WX 0F q5B AqH
¥ g w1 ¥ ag wev wean g fF 9uw
19 ST FLHT HIT FT F0F AT T

FF A foO #rz@r & oo ¥
gfier #1 ot f& g7 7wt o wrigy
1 WG GHEAT FT FH FIA HT FAA
w471, AfFT IO TS A1 W T AT
w® & o IuT WY ey A faar o
W & | Uo7 AYETE AT sAH AGY 2
@ 2 A0S A Wy T A w57
It 3fe & AR A owme w1

st geR W wgwATq . IInAY
g, & srreqy WA g ) AR H
o-gfa A& £ 1
108(A1LSD—7.
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aawgsm”r?lﬁnmﬁuwaﬁsﬁ
FT A AHfET FT gU FEAT AR
g & 3wy o w7 9 A A e
#Y 918 | WA WreT FE @7 Ivar 2 fE
AT /T AT A 7 0 AT ag awrk
T A Siife uE fque T W wT
FE G A TG W E

TN qET WA AR
T gAY QAT & AU § | AT & Ay
Lo e o

o gw% W weATa . grea A
q]W AR T

ot TrEHEY . e T oW oFaE
HAAT Wt oY & ATHA 1 IAF ;IHA
aga X AT & Fw 9y gu & W
gafae 9T ft I T2 o AT Anfed |
AT g% & AAE a7 ot fe faa
FIT A7 T & &9 q7 |

8-9 E9TT YUY FI foway
7 & W7 ¥ FTOT FE AT 7 I
qveaTg & | & Sgm fF o
QT W | AT K I a7 T
F Fré gy fer afw & g W
aFa1 & Wl W @ avg * =mfer #
o f & & 1 & 9 g o T
w@ A IET W B WA Afw w qrw
a1 fre FY AR g A4% § AT
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A F GEATA B gA FA FT AT F | In the name of Emergency, the

# =g g fo o sefagi & wmamw
T FHET F ML A JN WERT e
T 9 IW g FE F fom @ a0F
¥ aftr Fzw ITET 4

Shri Hukam Chang Kachhavaiya:
On a point of order, Sir. There is no
quorum in the House,

Mr. Deputy Speaker: The bell is
being  rung . . Now there is
quorum. Mr. A, V. Raghavan,

Shri A. V. Raghavan (Badagara):
Mr. Deputy Speaker, Sir, the Public
Works Department whether of the
Central Government or of the State
Governments is notorious for corrup-
tion. The Minister of Works, Housing
and Urban Development in the Central
Government has becn in charge of this
Department for quite a long time now.
I would like to ask him whether he
has succeeded in bringing down cor-
ruption in his own Department.

Recently. a few new flats were built
in North Avenue and the conditions of
these flats are far from satisfactory, I
am told by the Mcmbers from the
Congress Party who are occupying
these flats that cracks have appearcd
on the walls and the water from the
bathroom is flowing into the bedroom.
The condition of the mosaic flooring
is very deplorable. If this is the state
of affairg of the buildings occupied by
the Members of Parliament, I do not
know what will be the condition of
buildings constructed beyond the Min-
ister’'s nose. 1 would request the
Minister to look into this matter per-
eonally and sce whether the materials
used in the construction of these flats
were substandard and who are the
officers who certificd these flats as all
right, If he finds that the Officer who
certifled these flats is guilty of derelic-
tion of duty, severe action should be
taken against the persons responsible.

white-washing of the flats occupied by
the Mcembers of Parliament has been
discontinued. In the name o Emer-
gency such trivial matiters are not at-
tended to, while lakhs and lakhs of
rupces are being squandered by his
Ministry on many other things. If at
all economy is needed, it should not
be on thesec matters which affect the
health of the people.

I would also like to invite the at-
tention of this House {o the condition
of the working Girls’ Hostel, Yester-
day and today in the newspapers we
have read very bad things about the
condition of the building occupied by
the working girls, There was a pro-
posal to demolish that building and to
provide a new building for these girls.
But, for some ulterior reasons. I am
told that the building which was
meant for the working girls as a hostel
was converted into a hotel. I am told
that the present condition of the hostel
of these working girls in Curzon Road
is very very dangerous, 1 want the
Minister to look into the affairs of this
hostel, not only about the bad condi-
tion of this building but also about
the condition of the inmates who are
occupying this building.

A decision was taken to establish a
Forms printing press at Koraiti in
Kerala. 1 find on page 63 of the
Annual Report of this Ministry the
following:

The work on the main building,
administration block and staff
quarters has mostly been complet-
ed. The Welfare Club building is
scheduled for construction in
1966-67, The first instalment of
primary equipment ordered for
the press is expccted to be de-
livered in March 1966 and the
press will go into partial produc-
tion thereafter. Possibilitics of
procuring the required votarles
from East European couniries are
being explored, The press will go
into full production as soon as
these rotaries are obtained.



D.G. (1966-67) CHAITRA 16,

9807

Huge amounts have been invested
on buildings and other things and it
is a sad commentary on the function-
ing of this Ministry that steos have
not so far been taken to obtain the
machinery, All of us know about the
severe unemployment position in
Kerala. This Press can provide em-
ployment at least to 600 persons.
Therefore, I would request the Minis-
try to take early steps and see that
the rotaries are obtained quickly so
that the Press can go into full pro-
duction giving employment to about
G600 persons.

On page 41 of the Report we find
an impressive list of housing schemes-—
the Subsidised Industrial Housing
Scheme, the Low Income Group Hous-
ing Scheme, the Plantation Labour
Housing Scheme, the Slum Clearance
& Improvement Scheme, the Village
Housing Projecls Scheme, the Middle
Income Group Housing Scheme, the
Land Acquisition & Development
Scheme, the Rental Housing Scheme
for State Government employees and
the Jhuggi and Jhopri Removal
Scheme, On page 42 it is mentioned:

“According to the phased pro-
gramme indicated by the Planning
Commission, the rate of utilisation
of the Plan provision was to be
16% in the first year, 18% in the
second; 20% in the third; 22% in
the fourth and 24% in the final
year of the Plan. Thus, in the
first four years, 76% of the Plan
provision  should have been
utilised.”

As against this, we find that the State
sector has utilized only 47% or Rs.
37:73 crores, So far as Kerala is con-
cerned, I am sure the average would
be even less. Therefore, I want the
Minister to take steps to see that
these schemes are accelerated, so far
as Kerala is concerned. He should
allot more funds and see that the
State Governments carry out those
schemes instead of diverting the
money for other proposes.

1888 (SAKA) D.G. (1966-67) 9808

I am glad to know from the Report
that provision has been made for reser-
vation of housing plots for defence
personnel under the various housing
schemes, I notice that preference is
given to service personnel or their
families or dependants in sanctioning
loans for construction of houses. Here
I would suggest that a member of the
Soldiers, Sailors and Airman’'s Board
should be associated with the State
Housing Boards to ensure that the
schemeg are carried out for the ex-
service men and the serving defence
personnel, as contemplated by the
Ministry,

ot &R AT (W) 0 SuTeTe
#EE, WIR qH A 77 waa? faar
™ ¥ fou Wt aga-aga geAT |
¥ ga warew ¥ Wt agreg a1y WY 0y
aTE 24T ATEAT § W I & frazw w0
argan g i srolt gam ot qwnare fag o
7 aig for g @@ ¥ @ e
g &, W0 guw ¥ A W fF g
a3, A o o I AFAT@AT
# avz FT fagy mm

wft geR = wwATT : TF I
#wa g

st qAt A qg FaET #
Y |7 7Y, 7 A0 g § Y wraw
3% fag Wi fFdt w8 7% *1 6=-
s g afgd, w@ifs qwo o
arag 1 fFAY FaaeE™ § T g
ama TE R

T AW 3, IEW 9gEy,
THTAEY ¥ T g weer w1 fwa,
FE waTTEl & qEwray ¥ fe ot vy
8 7@ 78T 1 A A T ¥ HATAR
Y g9t T, Ay T ared W g
oR\fudet § w19 ¥@ A Fvw faar

™ Hag A 79 7 awr = feqy
THFWIYTH ¥ F=f § Ty o,



9809 D.G. (1966-67)

[ == wra]

wEl W g AT FHATS @S
9 At T TR aET SR W
T f2g | 5@ @ geErd st a
i ew g SEF AT wTeT FHATd
FEHL T 9 WA ¢, | T sw
T & ag v r & B faa ad-ad
TR g §, & oR wErEl F
g § aga g 1 & | BrE FHaATal
Y Y wF faey &, § 9% T &
aga g« faed &, et & s A § I
FTH a9 7 Jar & 1 AfEw qer 9%
TRI IAF FFEI & AANE q9 T
g emy AR agT AW gWT @ WX F
Hareg §1T welt WERY & =W A ¥
qEEEER & |

@ wEag A % wadAi w1 fwir
frar 3, % @@ TR a0 § )
/TE T ¥ Wo fivle ¥ foT uw v«
1T § A wE oF feafar g @
a1 @ &, e & 7 v g g e
g loHo 9 ¥ ATy Agt agd FW W
&Y §, AT qET 9T qHo G F eeH
FaRyIE AR @ AT A A W X
o gfaar g g 47 |

quIT-HEA W T AATHA A FE
FANT 7§ ITT §, 48 FTOHANT
F 787 artt w1 FIE ;IR AT ghauay
faadt & @& @ ITr FgfEr &
FTH &, FIA &, 9177 F AT & |

€ §ATET § 0% A9 F 95wl
Al g fr grofan ¥t awer v g9
FH & fad @gi w7 aga vy Sqw
€Yo e o 4 wFATT FT A ag
ar e wiew qa17 fvw, sawg
fed | Jawr I foral @ AT wg
T F qr FfFT ww IFIR IAEY AT
qT ¥FT AV 80-90 TIG AN A
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Aoy fvd 7y | A T T A S
Y 80-90 Fo W A w7, § FHwar
g i o¥ ok s Rt
fraxar ¢ fafeq wom g9 v e
TR T F A FO O & T
aEAEd  (aTE-3T) W THiE &,
T ag aga 39 &, s o X
FTHY SATET THA HIIY FqTET X F
fag a=t & |« Y T TEW IR
a7y ¥, I Fed F fd oA
FIA FY Ffww 7 | owq qY &
feesft # wFEl F aga N R, aga
T qEE A AR A A9E & B
TR, AfFT I UG TO TW THFR AT
& a7 IO FIAWT IW TE N §
FITFT AFTA FoFey 1 ey, A 7 9677
feey 1 fAw, o gt avEEAT A-
2 'y ¥ g0 g, afww wA avouw
g1 a8 s fw fas 80 swmA=
WY g9 qg=T § 99 wHE F) grfew
W ¥ faqu, aog 7 ¢ ? SwEy we
T frew 2 & aat wwm N @ ow
HRTAT I ITEATE $) ATIE § F0aT
AT AT &

T & wA™T e TMo To A
Frmfed Saad w1 g @ €
7 At F FQ9 wwmOfer gfan
Framdny & Ay § ) wy i &
7€ & 1 9 o o To 77 fagia A
¢ f5 ity Jaa TE A qw frk
qrer 7Y &, Shathie 3@ ¥ WO § @ty
A aw w1 @ e aw fen
g% aff oAt fF T At
grofe AT * fy ot 9y aw
EQ A A T F N T g
afey fF o are ww 78 ], IaEr
& ag o T wFdt 1 & qwmn g fie
aga arh AW @ g fan
R & o WY WEE gET, SWE
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FEA a1 A gifed F 1 fw
# gAY | Jga Tl HraEd G
gim, ey i & o & aga ¥
wrefia 1 a7 F#3 F1 qhFT frwrar
AT grm, fe o a0 § Bax Aw
FL AR q I TATRfT AT
& Ifg o Ao To H 7w WA F
gfasifal ¥ wq@ e A FaT FA
* fodr 70 frew ) SAEdT F1 9
1 A }ferr % gy | X fafrere qEa
# WA FTAT AgaT g 6 o
o AT B Qo § I AR
# i qzaT #y wy anfed, fF F
Froraifer @ dET € ar gd
art A & &1 o7 a7 F1 A #A
& a1 gt 9T e ¥ F ok
qE &1 a0FT AfeqaT 7@ |

# ag agw f5 fow @ & a9
oAU &1 I &, qg AR a
ar ifer s fom Y B A
TR & fay wg N ge@ &, AT
qTH qH AGY &, TR QAAEs GEH
9, gAfaE FE aX wHE QY Ay
aifgr A @ A § 5 Sl f
sTaEAY agd FW &, 3% fAa, & awmar
g fa fafaeedr ar o o o, T TR
w1 T &2, fomd § Qreraga o
a7 FT F JT @A TF | HA AT
40 To TF G F9 H A i g 2
@ & wafF 9 w9y ™ § arod q iy
& o A WY T W, o-EE-
9 T HreHT TAT A8 fasem Y 40 %o
T # I |07 9% §)X afg g
& 9@ @ 80—90 To TF IT WA FA
T 8, wafwy fafiees aga w7
it & foly formay et aga ww R
ANET WIASA AT AR §, 9 AW
¥ far Qrefaer Srew 9T A T EAIH
L]
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T St F fAn gvEr e
qHFH AR 97 T E | afew & awwar
g & aFTt A W ot aga foewa &
TH TF AT AFET Y i ) Aed &
Hr wgEw Fgn & 5 ok gy dar
&Y & I Gt fyemr nfed | & Awwar
g 5 s 1 s " O v
F aTT AT § AT A A AT E TR
HIOHT g FCAT 91fgH | g3 o7 & fAw
HTATT &7 J37Y AT g AT § |
g Fawfat & fam off o g
F fam WY | o agT &) @i g
X & | 97 T A oA F=T Y 2
AfFT T T A qF OF FEET AT
st AG @ i W )
o7 S qTEEA fY A7 & A ur
FrTd 2 & am Fram i fE
o it 1 feadT ae frqr ma @,
gt I CF WY FTAM AG &9 9T § !

aifafe 7T ot § 7 FeE ¥ )
AfFT aft aF T de § wiw awe
7 7 grw o W g AR T
W guT & | ¥o Eo o FY AN
W AR ¥ ag 9w g § 5 A
aifefen §o & a1 wiiaw dev & @
mir ceE aw # s o
afe a3 a8 Y &7 § S w7 A §
F e S AT T @0T §E | a9
QA To T F g ¥ T faw qrdir
TEHT AT A GO 6 W TAT gFE-
TR AT N T fafreds § ag Ak
EaET AG IoT wE | F fAaggA FA
g § 5 @ wfr §zd ¥ omew
%1 31 & gy qee fear g, 9 o
a1 7 fey ol fagR mw AR
¥ givfrEl # 91 S gwA @
@ & A gEd ¥ ot gemAerd Tm
[

wa & o ke F A H 5w
o7 TETAEATE | ST A ¥ ey
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o g fE S S e § owed ¥ o
O H Wy § IR & W FE
F am qx AT FT faar S
ST T I H HFA  qAT FT @A
N g T4 TG Fwa 9= a1, fETa
qT T famr dmav g 0 %A@ &=
T WE & T T 5 feam wmar @,
Tt R X I fear wmar @ S
FTHRT A FAT A0 Afewa & I
g1 3 wex § AT AgY ed § A=
w1 & faw Wi agh 9T # ¥ fag
¥ Fm T e & gt R e
F FA fear ST § 9 g
ger fafezsr @@ & Y & WR
gl A A G F gaE A
agar g £ SR el 9x wel-
e fafesww a1 FT g7 @ |}
T fF g s @ fFur .
frad  Frad X ¥ wew T AR @
& I @ifs T oF Q) R ¥ fag
w1 wWE fAw 8 o) g W
TN & If@r av gad 1 ¥ @
TR FAVAE FT AH TF FO FH AGY
gar &1 Afwa fee ot St 3o g M
TAR R T AW @ A
sfearmard | GwrAd gAT AR
& we e g 5 g A @ @
a@ ¥ frwe « femr oo ww A
F AW 9T WX WYY T TG SRS
v e #T feay @Y ag qfaw ara ad
Cal]

faeowr  grafan Y swfa ¥ ax
¥ wvil g5 AT GEEE Y FE R
W G ¥ Fo W w0 AG gar §, wY
wema i A g & & gwear g R
el ARRA ¥ W FW X GG ¢
WX WX g waa faer &Y 9g aga
T & TR & 1 TR ffafadm
feqddz & g v P 1 W &
T W I WA WA g, T W
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Wt R aga I fRar &1 ag @
arar @ & foagar wam fawfor &1 &m
TF A avE g §, o fafesws o1
F T § ) § TaA) T qE FW) g
i | A T e fear S oAt
faeafag & et WY 91 T AN
g W TR AW § A8 IR AU
T A AR g% & ¥ I ghaAT E |
wat & wvex e fadh g € A faar
Ty fe A At & g e Tg g
Wt & faw g gefan «mem 2
fed 9@ T 97 T T WA T
A9 @3 FT & ar W ITET FH
gfaar g aFdt @ 1| WO wERA
MR T AFIT WL WAl F HRT
T FT G A1 T qaT T O Sy
A A F gra T g qEHT @I
g SWH gawr aig oy sy #
TFQ i A g, IHOH FEr @O
T AR S § QR awdy § A sy
H#Igz W@ & A T Qg
21 WX IR gHR w®AF & fAm
A ST Ay § Oy v fRawa A€y
foaF . K wEwg frowaw
T G AT T AT AT A |

oWl AT TreHTEY ST RO TR
& fF g T0al & fog g Td fwar
) W ¥ 9@ 98 ¢ R oW e
AFRT F, TH qGEW F QAT g
fear sg @ wF faw ® Qe & fow
zE o el § AR ¥ TR IS
T & fag #< aFd & | TRiA gfemt
N IR AT N AT AW AT B
fs va fifefaemm @1 @@ o°9F
qrg 97 a9 TN THT OF FI9 JoIAT
qr fray f& ot gfomt @1 wmer
@ At | giem A gEwa
Tt & T gt A @ @ 9, It
R W 2 & ) f5 3 9w sk
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F, 99 AW 3 foF 9w ) @y
& § 1 IR T g fewelt @ ar
AT 4, IR T YENT At @ORA
oA o 2 A q o
s & wgm fF 7% few & wrer gw-
T gfeomt & wfa & 4

ucl el It AR et
foer F3d oY | I9Y g7 48 9 &
AW F & S grefaw § I 9@
T3 AT FooT HT Td F HIT AW
T F A A S derged @
q3,3@Y WX G g
AT & IART B TR A9 A
™ B wHAIEl #1 gy
IR FO F fag @ daagw A
ag  faaw @ & fo SaEr SAEy
FETQ FT H aFW foem SR ITEY
& @ faam, ag oF weer W
Iz g

o # ¥ OF a9 T AT E |
fom wwadl & a0 wg et 7§,
g AT A FIW FQ § qgT X ITH
5 fet g &, @Y 3% faq qam@m
Yag & fawrar & f q wfusrQr Ay
AN QFRIRVE gfad FT A &)
ag wAfed 9 A g g O
@ AT A fheda @ 1 &W a9g
¥ F swwa gl T& i a1 q@Q
A A fa od fm & 9 WA
qFH & | IT AN A YA AFEA
¥ @ faar 9w AR g g
TFRRWA 7 & A §1 s gAfaa
CARUI

T WRi & v & wgE o)
HATHE FT AT AT
Mr. Deputy-Speaker: Shri Baner-

jee. He is not here. The hon. Minis-
ter. -

Shri Mehr Chand Khanna: Mr.
Deputy-Speaker, Sir, I am grateful to
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hon. Members who have taken part
in the debate. A large number of
constructive suggestions have  been
made by them. We proposc to profit
by them. My intention is to  have
each suggestion properly examined,
action taken and the hon. Member,
who has spoken on these Demands, in-
formed of the decision of Govern-
ment. 1 propose to adopt a similar
attitude in regard to the large number
of cut motions, notices bf which have
been given.

ol g7 AR FBAW : Hal HYRT
A @E s qy Fa Afa

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum: I
am sorry that even to hear the Minis-
ter there wag no quorum and the bell
had to be rung twice. The hon. Mi-
nister may continue his speech.

Shri Mehr Chand Khanma: 1 wus
submitting. ... \
Y Wi TR q@ . HadY AglRd

fedr fdma & g A0

ot gEH 87 FTATA: FIH A6
fer Y WY arerd § wg @ FTH g
¥ afe

Shri Mehr Chand Khanna: [ was
submitting that I want to adopt the
same procedure even in regard to the
cut motions, notices of which  have
becn given. 1 wish to cxamine each
of those cut motions and take action
wherever it is nccessary and even in-
form the Member concerned of the
action taken. In regard to the things
stated in some of these cut motions
that have come to my notice, T must
admit and concede that I had no
knowledge of them. It is stated that
in some of my departments, therc has
been considerable delay, promotions
have been held up and grades have
not been given. To what extent all
these are correct is a matter for me
and my Ministry to consider.
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[Shri Mehr Chand Khanna)

The suggestions or the oriticisms
that have been Jevelled against my
Ministry can be put  under three
broad heads, the social housing sche-
mes the construction programme of
the Mistry of Works and Housing
vis-a-vis the Government servants
With a special reference to the peo-
Ple in the lower category, and the
pertormance o tne Dethi Develop-
ment Authority.

In regard to the Delhi Development
Authority, the first speaker yesterday
angd the last speaker today have made
certain opserva.ons in regard ‘o the
lond poucy ot the D.V.A, and the
huge pvouts, 1t has been alleged, we
are maxung out of the musery of the
magn 1n tne street.

As far ag the social housing sche-
meg are concerned, my colleague has
given a very comprehensive and com-
plete picture of the housing in the
country and how it goes on deve'op-
ing, and against that we have not
el shy of indicating to the House
that the etfort on the part of the
Government, to which I have the ho-
nour to belong or the State Govern-
ments has not been very satisfactory
or encouraging. The population is
going up. The deterioration in the
houses is taking place. Against that,
I must admit that instead of an in-
crease in the budget for the social
housing gchemes, this year, as you
will find from p. 45 of the Report of
the Ministry over which I have the
honour to preside, when an allocation
of Rs, 22:25 crores was made in the
year 1965-66, we are going to be al-
lotted only Rs. 16 crores. Instead of
making an additional increase or an
allocation for housing, for the Minis-
try of Works and Housing, when we
admit that we are a gocialistic State
and one of the three major principles
of a socialistic society is food, cloth-
ing and shelter, I find that my budget
has been cut by nearly Rs. 64 crores.

We have been getting every year
Rs. 13 crores from the L.IC. That
money comes from the LIC. and we
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give it out to the State Governments.
There are certain schemes which are
financed from the fundg made avail~
able by the L.IC. There too, accord-
ing to the indicationg that have been
given to me, though this year I got
an allocation of Rs. 15 crores from the
L.IC, in the year 1966-67, it is going
to be reduced by Rs. 3 crores. So,
there js going to be a chortfall of over
Rs. 10 crores in the social housing
schemes. That jg not g very  happy
state of affairs, The utmost 1 can do
is this. As was stated by geme hon.
Members yesterday and today, if you
give me support, if you come to my
rescue, if you al]l believe that housing
for the poor and the lower income
group is a necessily, whether the
housing is done on the rental side, or
the housing is done on Lhe slum
clearance side, or the housing is done
in the rural areas, unlesg money i8
made available, we cannot go very
far.

Shri Kapur Singh (Ludhiana):
What about the ex-M.Ps.?

Shri Mehr Chand Khanma: Wnen
you become an ex-M.P., I will request
you. Now I am requesting the funec-
tioning M.Ps.

Another factor which I wish to
place before the House is that 1 have
been unfortunate since the time I
took charge of this Ministry. Many
hon. members have been very compli-
mentary to me in regard to the per-
formance of the Rehabilitation Minis-
try over which I had the honour of
presiding over a number of years
There, money was available and we
could achieve results. Here the posi-
tion is that the money is provided
under State Plans. Where the monev
is 10 be spent directly by the Govern-
ment of India in the Union Territories
our performance is 100 per cent and
if :nore money is made available, we
can spend more money. But if the
money is provided under a State Plan
it 13 entinrly for the State Govern.
ments to lay down the priorities
within their own Plan and if they
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decide to divert the money from ing any of my colleagues. If water
housing to irrigation and power, does not reach an M.P's. house, as

there is hardly anything that we can
do. Our correspunding allocation s
avsilable, but we can make the cor-
responding allocation only if that part
of the money which is provided in the
State Plan is spent by the State Gov-
ernment; only then we give them this
money. The result 13, I am sorry to
say, that, where the money from LIC
is concerned, there is persistent from
demand from each State Government,
“give as much as you can” beca-
use that has no relation with their
own allocation. Where their own mo-
ney is concerncd, that money is diver-
ted.

Soon after I took over, came the
Chinese aggression. By the time we
got over it, [ had discussions with the
State Governments and I told them
two or three things. One was that
one Minister should be in charge of
housing in each State. Just as the hon.
members have suggested here, only
then the Housing Minister can be ef-
fective. It is no use that g part of
my work is being done by the Minis-
try of Health and part of the work
being done by the Ministry of Home
Affairs. The result has been that, in
Delhi, there has been a multiplicity
of offices and departments and we

have not been able to achieve the
results.

Shri Kashi Ram Gupta: Multi-
purpose society of Ministers.

Shri Mehr Chand Khamna: If you
say multiplicity of Ministers, I am

prepared to agree.

Ag far as the Health Ministry s
concerned, the work in relation to
urban development has been puassed
on to my Ministry. I am the Minister
of Works & Housing. All the nazul
lands are under me, but it hasg not
been clear to me yet why the Home
Ministry deal with those nazul lands
—about 30 or 40 thousand acres—
which were purchased, maybe, a few
years ago, and I am asked to account
for the sins of others. I am not blam-

Minister to Government of India; I
accept %ull responsibility, but I have
nothing to do with it. Sumebedy said,
“I am a very clever man and 1
wriggle out of all criticisms”, but that
does not help matters. My positian as
Minister of Works is the same vis-a-
vis my own house. The position is this.
Unless the works are corrclated, inter-
connected or centralised in oue Mi-
nister and in one Ministry—it is not
material who the Minister 1s; I can
be changed tomorrow; I am there at
the good will or sweetwill of the
Prime Minister—and there is a proper
unified control in Delhi, we will not
be able to achieve those results,
whether you think in terms of hous-
ing, whether you think in terms of
water or whether you think in terms
of the Capital. My fear is this. If
this is not done, this Capital, as I said,
will only become a squatters’ paradise
with no drinking water, no electricity
and no sewage,

Shri Yallamanda Reddy (Marka-
pur): Has the hon. Minister put this
proposal before the Cabinet?

Shri Mehr Chand Khanma: I have
approached the Home Minister once
or twice before and 1 have approach-
ed him very lately in this matter. I
have not brought the issue before the
Cabinet. If I feel that I cannot work
effectively and the interests of the
Capital are being jeopardised, I think
1 will be failing in my duty if I do
not bring it to the notice of the Prime
Minister

An hea. Member: Why does he not
fee] that now?

Shri Mehr Chand Khanna: The
House should give me full support in
the matter of getting funds from the
Finance Minister.

You all represent State Govern-
ments here, Help me to this extent
that you call upon your State Govern-
ments that, in future, there ghall be
no diversion of funds placed under
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their Plans for housing for any pur-
pose other than housing. How can we
develop rural housing; how can we
buy lands; how can we give any help
to poor men in the streets? We all
think of them; we all fecl for them;
we all claim, as majority Party in
this House, that we belong to a cer-
tain society; we talk of Bhubaneswar
Resolution; we talk of Jaipur Resolu-
tion, but the net result is that our
State Governments go on  diverting

funds to purposes other than those
for which they are placed under
them.

Dr. M, S. Aney (Nagpur): Which

of the State
greatest sinner?

Governments is  the

Shri Mehr Chang Khanna: Let me
carry nn for a year more; then I will
give the names.

T now come to the other aspect of
my Ministry, i.e, construction of
houses and officeg for government
cervants. It is g fact that, as against
the demand of over 1,50,000 houses
from Government servants in Delhi,
Bombay, Calcutta, Madrag and Nag-
pur, we have not been able to pro-
vide more than 40,000 or 42000
houses and that hag been the position
from the British regime as well  as
from our own popular regime. Today
at least a lakh of government servant:
are wanting houses from my Ministry.
Some of my hon. colleagues come and
talk to me about allotment of houses
bn a priority basis to ‘A’ officer or a
‘B’ doctor. They are perfectly justified
in calling upon me to do something
for the man who is needy, who wants
a house, who needs a shelter. He is
working for the Government, Living
in a place like Delhi; it is well-nigh
impossible to find a house. It was said
a few months ago—I1 think it was a
statement made by one of those who
are fully in the know of the affairs
bf Delhi:

“It is not difficult to get a wife
in Delhi with a little effort you
can find an employment in Delhi;
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but it is well-nigh impossible to
get a house in Delhi.”

Now you take ap average govern-
ment servant who is in g lower cate-
gory, we cal]l those types to which
they are entitled as as Type I, 11 and
1951 according to their pay ranges—
below Rs. 110, Rs, 110—249 and
Rs. 250—399. The percentage of their
satisfaction is about 37 as against the
percentage of satisfaction of about
75 at the higher level. T can
give an assurance to the House
today that, if money is  made
available to me, 1 can improve
matters.  You will find from  the
budget that, if any cut has been ap-
plied to my Ministry, it is a 100 per
cent cut gnd the 100 per cent cut is
in rclation to housing. I  will draw
your attention to page 4 of my report.
Whereas in the case of social housing,
there is a cut of about 10 crores, in
the case 'of public works, purchase of
matcrials, the revised ecstimateg for
1965-66 are Rs. 29,35,44000; the budget
estimates  for this year are Rs.
21,43,14,000 i.e., a cut of Rs. 8 crores
and for ‘Works’, that is, the construc-
tion programme gs against an alloca-
tion of Rs. 29 crores last year, I am
going to get an allocation of only Rs.
25 crores. Thig will make a total cut
of Rs. 12 crores. The Government as
a whole has been expanding; the
number of offices has been on the
increase and it has to be conceded
that, ip spite of my best efforts over
a period of four years, hardly any
office has shifted outside Delhi and
none is going to shift. I am prepared
to take the House into confidence and
say that we have an Accommodation
Committee headed by the Home Mi-
nister, but I may tell you that not
one office is going to shift out of
Delhi. Today, there is g deficit. There
is an effective demand for over 50
lakh: sq. ft. of office aocommodation
for office purposes.

I have been accused that I am
keeping  the buildings, which have
practically lost their lifes stil] alive,
and the case in point was the working
girls’ hostel. T am leaving that aside
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for the moment. But some ol these
hutments which have built during the
last war with a life-span of six to
eight years are still standing today
in the year 1966 ,and we are keeping
them alive by undertaking repairs,
which 1 think are very expensive and
uncronomic and we are not even
their Jife thereby.

Shri R. G. Dubey (Bijapur North):
Is the Home Ministry not prepared or
willing to shift their offices else-
where

Shri Mchr Chand Khanna: Who is
going out of Delhi? Not one of them,
not one officer, not one office is going
out of Delhi; even those who have re-

tired during my life-time are also
here.
Shri K. D. Malaviya (Basti): The

hon. Minister will agree with me when
I say that it is the most scandalous
thing that the senior administrative
officcrs of the Government refuse tu
obey the orders.

Shri Mehr Chand Khanna: Whe-
ther it is a scandaloug thing or not, we
belong to the same party, and it is
best that he should come with me to
the Prime Minister, and I shall say,
‘Yes' to him in regard to whatever he
has to say. But the fact remains that
as far as I am concerned as a Minis-
ter.

Shri K, D. Malaviya: She may not
be able to persuade the senior officers.

Shri Mehr Chamd Khanna: 1 am
not going to be drawn into this con-
troversy.

My point is that these hutments
have outlived their life. We requisi-
tioned the property of the pcople dur-
ing the last war; we had requisition-
ed lakhs of square feet of this accom-
modation, and you will be surprised to
learn that the ruling of the Supreme
Court is against me now namely that
the public purpose which held good
during the last war no loager holds
good. and we have been asked to de-
requisition all thig property. I am still
clinging on to it. As regards the houses
of the people which were taken or
lease fiftcen or twenty years ago;
though I have been accused of charg-
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ing penal rents, though I have been
accused of charging high rates for my
lands, I may say that we have not in-
creased the rents o the property
which was taken twenty ycars ago,
and the properties deteriorate, and the
landlord is not co-opecating. My diffi-
culty today is this. I am placing before
the House a very simple proposition.

Ag you know, the rent jn Delhi
comes to about Rs. 1.5 per sq. ft, This
is the minimum rent. That means Rs.
18 g year; multiplied by 2 or 3, that
would give you Rs. 36 or Rs. 54 by
way of rental alone over a period of
two or three years.

At a cost of Rs. 40 per sq. ft., I can
put up multistoreyed buildings with a
Iife-span of about 80 years. But it the
money is not given to me, what can
I do? 1 feel that if that very money
is given to me which we pay to a pri-
vate person for taking his property at
a very high rental, over a certain
period, then we can put up office buil-
dings, and then the accusation that is
being levelled against me that 1 have
failed to remove the offices from Delhj
will no longer hold good. I am not
blaming anybody. But I fcel so help-
less. If today a Government servant
feels bitter and frustrated and Dbe-
haves in a manner which is not con-
ducive to a good society, if we accuse
him of bhrashtrachar, if we say that
he does not follow sadachar and so
on, then we have to remember one
thing. If I put myself into his shoes,
with a family and children, and with
a pay of Rs. 200 or Rs 250, and go to
the blackmarket and take a house at
a rental of Rs. 150 or Rs. 200, I would
only be angel i 1 do not adopt those
malpractices.

When the money was made availa-
ble to this Ministry, we went ahecad
with the construction programme of
our Ministry and the construction of
houses. 1 do not want to take much
credit for this or take the time of the
House over this. But during the last
three or four years, we have complet-
ed about 7500 houses, and another
7000 are under construction; that
comes to about 14,000 houses But
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since the last one year, I am not get-
ting a single penny; and I am one of
those fortunate Ministers to whose
Ministry a hundred per cent cut has
been applied!

Shri Rane (Buldana): Is the Finance
Minister or the Planning Commission
responsible for this?

Shri Mehr Chand Khanna: I am an
orphan Minister. If I belongedq to
some State, my position would have
been different. My position today is
this. Whether it be the Planning
Commission or the Finance Minister,
unless money is given, we canrot
build houses.

When I took charge of this Ministry,
I formulated a seven-year program-
me. I went ahead for three or four
years. But for the last year or so,
what has happened is this. I have
been told that for other Ministries
there is no Tashkent, but as far ag I
am concerned, my case will be consi-
dered in the month of July in order
to decide whether any funds can be
made available to me or not. Take
the position which exists today. Work
is going on today, and there is a de-
partment, but if money is not made
available and the carry-over from the
last year is also consumed, it is bet-
ter neither to have Workg nor Hous-
ing nor a Minister, because there will
be no money.

Shri D. S. Patil: What does the hon.
Minister expect from the Members
of the House? .

Shri Mehr Chand Khanna: [ expect
only one thing. I have a consultative
committee attached to my Ministry,
and I have a consultative body at-
tached to my Ministry in the Cong-
ress Party also. I want them to come
to my rescue, and lead a deputation
to the Prime Minister and to the Fi-
nance Minister and tell them that i
housing is to have any kind of priority
or place in our life, then some arrange
ment has to be made.
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Shri A. S. Alva (Mangalore): Why

should he not lead the deputation?

Shri Ranga: Why should the hon.
Minister ask us, Members of Parlia-
ment, to go on a deputation? If he has
not been able to convince his Prime
Minister, then the proper thing for
him is to come out of the Ministry and
join the ranks of the other Members.
What is this that he ig saying? It is
very foolish.

Shri Mehr Chand Khanna: I am
pleading my case simply with this
in view that for once in my life and
in Shri Ranga'’s life, he will have some.
thing in common with me; that was
the only idea,

Shri Ranga: We are not keen on
occupying his office; it is much beiter
if he leaves his office first.

Shri Mehr Chand Khanna: If he
does not want to come to my rescue,
then I do not mind it. 1 am placing
my case before the House, and I am
telling this House that it is all right
to criticise my Ministry and say that
we have not done this or that, but my
position today is this that without any
funds being made available to my Mi-
nistry, it is not possible to under-
take a big construction programme.
But I can give one assurance to the
House, and 1 am repeating myself
when I say this, that if money is made
available for any houses to be con-
tructed, those houses shall only be
constructed for men who wure in the
lower income group and not for those
who are in the higher income group.

So, 1 was only trying to meet the
criticism which was made. If I am
asking my hon. friends to do some-
thing, it is not something unusual
which I am pleading. If Shri Ranga is
very sensitive tQ a request from me
of that nature, he can simply ignore it.
I can look after myself. 1 shall go to
my Prime Minister who is new and, I
want to go to my Finance Ministar
who is new, and explain the position
to them.
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Shri Kapur Singh: Shri Ranga wants
the hon. Minister to join his party.

Shri Mehr Chand Khanna: They
have a right to criticise, but when 1
place before them the actual position
they do not like it.

Now, I come to the jhuggi-jhompri
scheme. As far as this scheme is cun-
cerned, I am sorry that in spitc of all
that we have done and the good work
that we have done in this connection,
not a word of appreciation has been
mentioned; of coursc, I do not want
any credit from the Opposition, the
Opposition is not capable of apfre-
ciating good things in life, but I cer-
tainly want them to know what the
facts are,
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Now I come to the DDA. ‘This
department has been transferred to
me only about a month or a month
und a half ago. I plead guilty that 1 do
not know much about this department.
It is a very important depart-
ment. It deals with urban develop-
ment; it deals with the Master Plan
for Detlhi; it also deals with town and
country planning for the whole of
India. I have looked into the various
problems concerning these two big
organisations, the DDA as well as the
TCPO. I have had discussions with
my officers and I have tried to put
myself into the picture. For me to
say that the zonal plans are not fina-
lised expeditiously would be a remark
which may not be justified tomorrow.
It may be said that we arc selling
these lands by auction at a higher
price. But my fear is that if T start
alloting these lands by negotiation or
through backdoor, there may be a
charge against me that we are doing
something highly objectionable. There
maybe vigilance cases and 1 may even
be accused of allotting these plots to

some of the members of my own
party.
Shri Shiv Charan Gupta (Delh:

Sadar): Why not at a reserve price
by lot?

Shri Mehr Chand Khanna, . . . for
political motives. The point is this. If
we fix a reserve price, then we have
to invite applications; we have to lay
down certain rules and procedures.
We have to say that this man does not
own a house or plot in Delhi. Then
among those persons, lots should be
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drawn. But then a price has to be
fixed. If the DDA is to function with
a view to sce that it is not a drain on
the Government, if it is to function
in a rational manner, then I think you
cannot possibly allot those plots at a
price which you may not think to be
reasonable, where you do not take in-
to account any overhead charges or
consequentional awards in compensa-
tion for the increase in the prices.

But I am not finishing here. Shri
Shiv Charan Gupta made a very prac-
ticul speech ycesterday. He also talked
to me in this connection. What I pro-
pose to do is this. ] propose to invite
all those Members of this ilouse and
the other House, including the MPs
from Delhi, who are taking interest
in the DDA or the TCPO and sit with
them pot for a day but for days. Let
them send their suggestions to me
We will look into all those suggestions
If we find that those suggcstions are

reasonable and rational, even it
it necessitates an amendment of
the DDA  Act, 1 will not

stop or hesitate, so that the real object
of the DDA is properly served. Be-
cause I am told that the Master Plan
is being mutilated. A large pumber
of unauthorised colonies are coming
up. We do not take expeditious action
in the formulation of our zonal plans.
The action takes a long time and peo-
ple, through sheer frustration, cannot
wait. If 25,000 families are coming
to Delhi every year—I think the num-
ber comes to 2 lakh persons, if not
more—thcy have to have shelter, and
if we do not provide plots at a reasona-
ble price and if we do not take effec-
tive steps to stop re-squatting—one of
my greatest problems in Delhi is that
the moment you remove the jhuggis
and jhompris, there is re-squaming—
if we do not take prompt action in re-
gard to the coming up of these unre-
cognised colonies, the fate of the capi-
tal is completely doomed. So, I think
this should assure my hon. triend Shri
Shiv Charan Gupta, who has got very
wide experience of Delhi that 1 will
invite him and other friends. He will
kindly send me his suggestions, and
the idea is that we sit round a table
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not for a day, but days, and look into  the master plan will be completely

the matter and the charge that is level-
led of profitecring, raising the rents,
not controlling the rent etc. As the
Minister today I cannot absolve myself
of the responsibility, but I cannot take
responsibility for the actions which
did take place before my time.

A few more observations have been
made, and I, would jike to deal with
them one by one.

A Member very kindly suggested
that we should have a large number of
prefabrication factories for the prefab-
rication of ‘houses. I fully agree with
this view, but at the present moment,
no foreign exchange is available.

Shri R. G. Dubey: In this master
plan, are you proposing to keep more
belts open, ten to 20 miles, to avoid
congestion? ,

Shri Mehr Chand Khanna: This
master plan was formulated threce or
four years ago. It was placed before
the Cabinet, and it was accepted. Any
infringement of the master plan has
to have the approval of the Cabinet.
That is the first thing.

In the master plan, there is the pre-
sent complex, and then there is the
complex of 1981, which will cater to a
much bigger population, may be 50
lakhs. That stage we have not come
to as yet. Only latelyv a committee
has been appointed. The committee
was there, the first meeting of that
committee was held under the presi-
dentship of the Home Minister to con-
sider where we should have the satcl-
lite townships in the near vicinity of
Delhi, whether it be in Ghaziabad,
Gurgaon, Faridabad or Narela. The
idea is that wc should have a wider
belt. and taking into consideration the
expansion of the capital at the rate at
which it is going on, the flight of the
rural population into the urban popu-
lation of Delhi, the opportunities for
cmployment that are being created
cvery day In Delhi, unless some effec-
tive steps are taken, the real object of

frustrated. So, that idea is before us.

I was talking about the prefabrica-
tion factories. 1 have examined this
matter. We sent some officers abroad,
they have been to Czechoslovakia, they
have been to Russia, and a committee
under the able guidance and president-
ship of Prof. Thacker of the Planning
Commission was appointed. It looked
into all these matters. A blueprint is
there. One is for the improvement of
the existing housing factory. I am glad
some hon. Members have paid com-
pliments to it, because that factory is
doing very good work. There have
been no losses, they have earned a
profit, and they are building a large
number of houses.

But, as far as the import of new
plants is concerned, even if money be-
comes available, the foreign exchange
is going to be a very serious difficulty,
and I do not see any possibility of the
import of new plants for prefabrication
purposes.

I do not know why serious objection
has been taken to the hotels. One
Member accused me of having the
Ranjit and Lodi hotels in addition to
Janpath. Another Member accused me
of not building the hotels myself, but
inviting Hiltons from abroad, bringing
them into the country and making
them partners in this venture of the
construction of hotels.

What we have done is this. You
have the Ashoka, which is a five star
hotel. You have the Janpath. I think
it is a three star hotel. You have the
Ranjit, which is a two star hostel. And
then there is Lodi, which is a one star
hotel. Their rates vary. We are trying
to cater to every pocket, but if a man
belicves or fcels that in a place like
Delhi there the cost of 1and is so heavy,
where the cost of construction is very,
very expensive, where the price index
of foodstuffs has gone up so much, we
can provide accommodation in a hotel
for a few rupees, it is not possible.
But we are striving to cater to practi-
cally every pocket.
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About Ashoka, 1 am sorry some one
made a very funny remark. This hotel
is running at a profit of Rs. 40 lakhs a
year. We are giving very good bonus
to our workers, they are fully satisfied
with us. The instalments in regard to
this hotel, I think, have been paid in
advance over a span of eight to ten
years.

Janpath we have taken over very
recently from Volga, and we are doing
very well. It is also running at a pro-
fit, but the profit cannot be the same,
because they are two different types of
hotels.

And then one hon. Member remark-
ed that we have spent lakhs and crores,
and the number of persons who live in
this hotel is only 300 to 400. The num-
ber of persons depends on the avail-
ability of beds in a hotel, and each
room can take a certain number of
persons. There are single room and
double room beds, So, there can be no
question. In fact, the charge against
me is that with the profit motive, the
maintenance of the hotels is not being
kept at the proper standard. At times
our occupancy is 103 per cent. You
will realise that if the occupancy is 103
per cent, no room can ever fall vacant,
and the result is that the maintenance
or the cleanliness which should be our
pass word is not there.

1 wish to say before the House :hat
these hotels cater to the local popula-
tion as well as to the foreigners. They
maintain standards. We are earning
foreign exchange. These hotels reflect
our life.

Shri Mohammed Koya (Kozhikode):
Ranjit was originally intended to be 3
working girls hostel. It was changed.

Shri Mehr Chand Khanna: [ am
coming to the working girls hostel. My
hon. friend opposite seems to be very
much interested in some of the photo-
graphs that he may have seen in the
last one or two days. I did not want
to give it unnecessary importanze. A
poor girl has been misled.
108(Ai) LSD—8.
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Sh:i Mohammeq Koya:
You are misleading.

Not misled.

Shri Mehr Chand Khanna: | am not
in the habit of telling lies, I have never
done it in my )ife, and shall never do
it. I wish to assure him about it. If
he wants me, I will give him the prop.r
history of this case.

Shri Mohammed Koya: W¢ would
like to.

15.58 hrs.

RENu  CHKRAVARTY in
the Chair.]

[SHRIMATI

Shri Mehr Chand Khanna: It con-
cerns a girl. So, I am rather tread-
ing on very delicate ground in giving
the history of Miss Verma who has
squatted outside the working girls
hostel. I did not want to do it, but
becaus> the hon. Member is so keen
to know why this young girl has gonc
on a satyagraha or fast, 1 would like
to give this history.

Shri A. V. Raghavan: Our sympathy
is with them.

Shri Mehr Chand Khanna: If you
like. 1 can send you a note, but if
vou want, I am prepared to place the
whole thing before the House. Perhaps
it will be much better.

Shri Ranga: Why do you go into
that now?

Sh-i Mehr Chand Khanpa: | am
prepared to take his advice, but 1
think T will go into this

The Working Girls's Hoste]l in New
Delhi was being run by the Social
Welfare and Rehabilitation Directo-
rate under the Ministry of Education
upto the 31st May, 1963. It was tuken
over by this Ministry with effect from
1st June. 1963.

I do not want to go into the old
history why the Education ministry
and Mrs. Soundarum Rama:hund an
came to me, the way she was being
harassed. and why I came tu the help
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of the Ministry of Education in taking
over this hostel, because that is a part
of my work, and 1 did not want to
shirk it.

Kuwmari Nirmal Verma was occupy-
ing a seat in a double-seated room in
Block A of this Hotel since before the
1st June, 1963. The rent for this room
and for additional charges was  Rs.
25.40 per seat per month. Up to the
31st March, 1963, she was in arrears
of rent to the extent of Rs.  332.90.
These urrears are, however, recover-
able by the Social welfare and Rehabi-
litation Directorate.

16 hrs.

After the hoste] was taken over by
this Ministry, the rent and aditional
charges were reviewed and the rent
of a seat in Block A was reduced from
Rs. 2540 to Rs. 21.50 per mensem in
the case of Government employees.
We have reduced the rent. Kumari
Verma was required to pay this rent
und also to furnish a security bond
from a central government servant.
We have a bond as a security from
a central government servant in the
case of those people who are tenpo-
rary government servants and who
are not a chrarge on us because that
govenment servant s responsible
for the payment of the dues. That is
the normal custom and that has gone
on all these days. She neither paid
the 1ent nor furnished the security
bond. Her allotment was therefore
cancelled with effect from 10th
Januwary 1984 and she was evicted

from the hostel on the 21st October,

1964. However, on her representa-
tion. her eviction was set aside and
she was restored to her room within
eight hours. She however failed to
pay arrears of rent or to execute a
surety from a central government ser-
vant even after that. Action was
taken to effect recoveries of govern-
ment dues  from her pay bills through
the dircctorate of education, Delhi
State and the principal of the school
in which she was employed. Recoveries
of dues from her pay Dbills
were made from February 1964
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to December 1865. In Decem-
ber 1965 she refused to draw

her salary in protest against these re-
coveries. On the 10th January 1966,
her allotment was again cancelled as
two months’ ducs were still outstand-
ing against her and because of her rc-
fusal to make payment of rent either
directly or through her pay bills,
After the cancellation of allotment on
the 10th January, 1966, Kumari Verma
is lrable to pay market rent. On the
10th March, 1966, she informed the
Directorate of Estates that she would
offer satyagaraha unless the monthly
rent of Rs. 21.50 was reduced, as ac-
cording to her, this was high. These
charges include the rent of the room
as well as of electricity, water, furni-
ture, scavenging, sweeping charges.
It is not possible to reduce them any
turther. This young girl is not a
charge on us. We have been good to
her and we are allowing her to stay
in the hostel. But if she is not pre-
pared to pay the normal rent, if she
will not draw her salary and if she
will not even co-operate with the
department in which she is working,
what am I to do? On the one hand
[ am accused of not giving accommo-
dation to the working girls who are
not a charge on me. On compassio-
nate grounds we cancelled the orders
of eviction but this is what she is
doing. I have no grouse against her;
{ am not vindictive; my ministry s
not vindictive. I am only saying that
this young girl has been ill-advised in
this matter because it is not going to
help her. If she does not like my
accommodation, she can leave it. If
she is a government servant like the
60 or 70 thousand government  ser-
vants, and she is entitled to the house
rent allowance, she can draw it; if
she is a regular government servant
she can ask for regular allotment. She
cannot have it both ways. She is not
entitled to insist that she must remain
in the hostel and at the same time
torce our hands to take action by re-
tusing to pay anything. An hon.
Member said that this hostel was in
a crumbling state. 1 do not know
when he went and visited that hostel.
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I do not want to go into that hostel;
1 have been there once or twice. If

he wants to go ‘there I ghall have-

arrangements made so that he is
taken into that hostel and see things
for himsclf. Then he will ccme and
tell me that we have done these young
girls far better than any other Gov-
ernm:ent servant in these conditions.

Shri A. V. Raghavan: I am prepared
to go.

Shri Mehr Chand Khanna: 1 will
arrange to send you.. (Interruptions).
I have asked four ladies from Delhi
to ‘assist me in regard to this hostel.
In fact they have come to see me; one
is Shrimati Violet Alva; she is the
vice-chairman of Rajya Suabha; then
Shrimati Raghuramaiah, a good social
worker who happens to be the wife of
a colleague of mine but that js neither
here nor there; then Shrimati Man-
mohini Sehgal and Shrimati Jhon
Mathai. 1 have requested all these
four ladies: plcase come to me if you
want anything to be done in connec-
tion with the girls of this hostel; if
you become members of my advisory
committee, I shall myself preside over
it and I want to see that everything
possible is done for these unfortunate
girls. The point today is this. There
are only about 200 or 250 girls, Out of
my allotment or allocation of 40,000
houses in Delhi not one government
servant has come forward to do satya-
graha while this young lady had
adopted these tactics. My hon. friend
should know better. 1 know nothing
about it.

An hon. Member: How can be know
better?

Shri Mehr Chand Khanna: One
more word and 1 am finished. One
hon. Member referred to the accom-
modation allotted by my ministry to
MPs. 1 am fully in agreement with the
sentiments expressed in regard to the
accommodation which is to be provid-
ed to members. What is the type of
accommodation to be provided to
them? This is a matter in which I
would suggest the leader of the op-
position should come to my rescue. 1
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am not asking for something which is
unusual. I am only saying that if the
hon. Members of this House, both the
Opposition and the Congress Members,
sit together and decide what type of
accommodation should be ‘made avail-
wble to an MP, it becomes a simple
question. In the North Avenue and
the South Avenue I have taken over
from my former colleague whatever
was done at the proper time under
proper circumstances. If the hon. Mem-
ber today feels that the accommoda-
tion that is available in the North
Avenue or South Avenuc is not ade-
quate, then let us decide about it.
We are a sovcreign body; let ug sit
round a table and let a directive be
given to the Works and Housing
Minister: in future you build houses
of a particular type, with a particular
floor area, accommodation for the
guest in the MP quarter should be of
this pattern. Get 'me the money and
1 shall deliver the goods.

Shri Kashi Ram Gupta: What about
the servant quarters?

Shri Mehr Chand Khanna: The
servant quarters are the problem of
the allottee. I do not want to ex-
press an opinion because the allot-
ment of the servant quarters is made
by the chairmen of the two respec-
tive House committees.

Shri Kashi Ram Gupta: They are
not in sufficient number.

Shri Mehr Chand Kbanna: That
can be casilv considered because in
on¢ quarter there is a feeling that the
servant quarters which are attached
to some of the houses, proper use is
not being made of them.

Shri Sham Lal Saraf (Jammu and
Kashmir): There may be some cases.

Shri Mehr Chand Khanna: My
unfortunate job in this Ministry is
that the allotment of the house to an
M.P. is made by the chairmen of the
two House committees and..
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Shri Kashi Ram Gupta: The num-
ber of quarters is leas than the re-
quirements.

Shri Mehr Chand Khanna: If a ser-
vant quarter is misused and if an
hon. Member {feels that this servant
should go out, then it is my job to
evict him; it is not my privilege to
allot the servant quarter but it is the
duty of the Minister-in-charge of
Works and Housing to evict all these
persons who suddenly become un-
degirable from the point of view of
the allottee. About the insufficiency
of the number, 1 shall see that this
question is examined very expedi-
tiously and if land is available, I do
not think the ministry of finance
would grudge me money where MPs
are concerned; I feel that I and he
whoever the finance minister may be,
would like to be on the right side of
Members of Parliament; we cannot
afford to be on the wrong side......
(Interruptions.)

Mr. Chairman: The point that has
been raised was, whether the number
of MPs' quarters and the number of
MPs’ servant quarters tally. I think
that is the question.

Shri Mehr Chand Khanna: The
number of MP's quarters today s
more than adequate. Every MP who
asked for an allotment in my time,
he or she, whatever the case may be,
has been allotted accommodation.

Mr. Chairman: Is there a corres-
ponding number of servants’ quarters?

Shri Mehr Chand Khanna: I am
coming to that. He or she has been
allotted accommodation. As far as
Vithalbhai Patel House js concerned,
if MPs wish to stay in the North
Avenue or the South Avenue or on
Rajendra Prasad Road or on Maulana
Azud Road and if they do mot want
to go to Vithalbhai Patel House, the
option is theirs. But if an MP wants
to go to Vithalbhai Patel House, I
shall see that accommodation is made
available, as early as possible. I do
not want to keep that accommoda-
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tion vacant, because by keeping that
accommodation vacant, I am keeping
some Government servant who s
badly in need of accommodation
without any shelter. I do mot think
the House will like that.

Coming back to the question of
servants’ quarters, it is a very simple
matter. I can have the whole matter
examined and find out what is the
total number of quarters allotted to
the MPs, how many servants’ quar-
ters there are and whether in or near
the vicinity of the houses any new
quarter can be built. That can be
done. (Interruption).

Shri Yashpal Singh: Double-storey
quarters.

Shri Mehr Chand Khanna: That is
very simple. I am thinking on those
lines myself. But if I go to an hon
colleague of mine who is living on
Ferozeshad Road or Rajendra Prasad
Road and persuade him to leave that
house so that I can construct two or
three storeys on that, I do not think
it ijs going to be very easy. Anyhow,
I am not going to launch upon that
adventure or that venture before the
six to eight months of my time as
Minister in charge of this Ministry
is over.

Shri Kashi Ram Gupta: What about
the motor garages?

Shri Mehr Chand Khanna: The
question is, the MPs pay the rent for
the servants’' quarter or for accommo-
dation or for a garage. If thesc
garages are given to barbers or are
being occupied by dhobies, it is not
my fault. But I am not going to
grudge an MP if he says that he
wants a garage or a servant's quar-
ter. I shall have the matter ex-
amined. I give an open invitation to
my hon. friends and colleagues here:
let them write to me; I shall have
cach case examined. If they write
to me direct, I am prepared to look
into the matter. If they send it to
the House Committee, I have no
objection. I have taken quite a long
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time of the House and I have nothing
else to say.

Shri Vasudevan Nair (Ambal-
puzha): Why should there be allot-
ment of houses to Government ser-
vants who are having their own
houses in Delhi?

Shri Mebr Chand Khanna: I shall
answer every question. It is a fact
that about two years ago, we took a
decision, on account of the shortage
of accommodation in Delhi, that a
Government servant who owns his
own house, should not be allotted
government accommodation, It was
2lso represented to us—it was in the
time of Jawaharlalji—that while he
has taken a house at a sibsidised rent
or at a very reasonable rent, he is
renting his own house at rents which
are far high or disproportionate to
the rent which the Government is
charging. That matter wag fully
examined. It went before the Cabi-
net and the Cabinet took a decision
that in the case of those Government
servants who are already in posses-
sion of a house which had been allott-
od to them before this particular
decision was taken, the rent should
be charged on a certain basis, but in
future, no Government servant shall
be allotted a house, who owns a
house in Delhi, unless he is prepared
to pay the market rate, and that
should be the exception and not the
rule. That decision was taken and
was being implemented by my Minis-
try. I got a few brickbats on account
of this unfortunate or fortunate deci-
sion.

Then the question arose of the de-
fence services. According to the
defence services and their rules of
service, a defence officer is entitled
to a certain type of dation:
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we could not have two different sets
of officers under the Government of
India, one owning a house and pay-
ing rent on a certain basis, and the
other owning a house and not paying
rent at all. That question again went
before the Cabinet, and the Cabinet
took one decision. Then I was asked
to have the matter further examined,
to go to the Ministry of Law and into
the terms of appointment of military
officers and then re-submit a new
note. That note has already gone to
the Cabinet, and a final decision has
not ben taken yet. I will not be
revealing any secret if I say that if
we find that in the case of the de-
fence services, if their members own
houses, and they are going to be
charged a rent at a certain rate, it
will not be fair and equitable that
any other officer who is working in
other departments of the Government
of India should be charged at quite
a different rate which may be exor-
bitant or which may not be propor-
tionate to the rent that may be paid.

Mr. Chairman: The question is,
why it is necessary to give any house,
whether it a subsidised rate or the
market rate, to a person who already
has a house here. That is the ques-
tion: especially when there is a short-
age of houser.

Shri Mehr Chand Kkanna: That is
what I am trying to explain. If an
officer serving in the defence ser-
vices—Air Force or Navy—under
those conditions, if he is entitled to
allotment of a house from that parti-
cular department, will 1 be justified
in penalising officers who took houses
from me? I shall explain the posi-
tion a little further. I have a Gene-
ral Pool which is under the adminls-
trative control of my Ministry. The
def gervices have their own pool,

if it ijs a non-family station, the posi-
tion is different; if it iz a family
station, then the position is different.
In their case, it is laid down that the
rent shall be up to a particular per-
centage in those exceptional circums-
tances, and nothing beyond that. We
examined ‘his matter again, because

the P & T have their own pool. The
railways have their own pool. So, I
think if there is going iy be a de:-
sion, it should be 3 uniform decision
which shoulq apply to each and every
officer of the Government of India.
There should not be any discrimina-
tion between officer A and officer B.
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because I am told that it will be

legally incorrect.
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Mr. Chairman: You have raised 2
particular case where direct recruit-
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[Mr. Chairman)

case and sece whether he has a higher
It is no use debat-

qualification, etc.
ing a particular case on the floor of
the House when we are short of time.
He may write about that particular
case to the minister.
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Mr. Chairman: I will now put the
cut motions Nos, 7 to 15 and 107 to
112 to the House.
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The cut motions
negatived.

were put and

Mr. Chairman: The question is:

“That the respective sums not
exceeding amounts shown in the
fourth column of the order paper,
be granted to the President, to
complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1867, in respect of the heads of
demands entered in the second
col thereof against De d
Nos. 94 to 97 and 141 to 143 relat-

ing to the Ministry of Works,
Housing anq Urban Develop-
ment."

The motion was adopted.
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|The motion for Demands for Grants
which were adopted by the House
are reproduced below—Ed.].

DEmMAND No. 94—MinisTRY oF WORKS,
HousING AND URBAN DEVELOPMENT

“That a sum not exceeding
Rs. 18,88,000 be granted to the
President to complete the sum

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Ministry of Works,
Housing and Urban Development’.

DeEmManp No. 95—PusrLic WORKS

“That a sum not exceeding
Rs. 29,56,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of ‘Public Works'."”

DEMAND No. 96—STATIONERY AND
PRINTING
“That a sum not exceeding
Rs. 9,82,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Stationery and Print-
ing'”
Demanp No. 97—OTHEr REVENUE Ex-
PENDITURE OF THE MINISTRY OF WORKS,
HousING AND URBAN DEVELOPMENT

“That a sum not exceeding
Rs. 1,31,87,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Revenue Expen-
diture of the Ministry ot Works,
Housing and Urban Develop-
ment"."”

Demanp No. 141—Carprrar. OuTLAy onN
Pusric WoRKs

“That a sum not exceeding
Rs. 8,50,37,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capita] Outlay on
Public Works”."

DeMAND No. 142—DgLH1 CAPITAL
OUTLAY

“That a sum not exceeding
Rs. 11 51,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of ‘Delhi Capital Outlay’."”

DEMAND No. 143—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
WoRrks, HOUSING AND URBAN

DEVELOPMENT

“That a sum not exceeding
Rs. 67,08,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of ‘Other Capital Outlay
of the Ministry of Works Hous-
ing and Urban Development’,”

MINISTRY OF PETROLEUM AND CHEMI-
CALS

Mr. Chairman: The House will now
take up discussion and voting on
Demand Nos. 81, 82 and 136 relating
to the Ministry of Petroleum and
Chemicals for which 5 hours have
been allotted.

Hon. Members desirous of moving
their cut motions—Mr. Kachwai
should listen to this—may send slips
to the Table within 15 minuteg indi-
cating which of the cut motions they
would like to move

DeMaND No. 81—MINISTRY OF PETRO-
LEUM AND CHEMICALS

Mr. Chairman:

“That & sum not exceeding
Rs. 16,80,000 be granted to the

Motion moved:
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[Mr. Chairman]

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of ‘Ministry of Petroleum
and Chemicals'.”.

DemAND No. 82—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
PETROLEUM AND CHEMICALS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 6,24,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Petro-

leum and Chemicals’.”,

DemaNp No. 136—CariTaL  OuTLAY
OF THE MINISTRY OF PETROLEUM
AND CHEMICALS

Mr. Chairman: Motion moved:

“That & sum not exceeding
Rs. 17,38,38,000 bc granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outlay of the
Ministry of Petroleum anq Chemi-
cals”.

Shri K. D, Malaviya: Mr. Chair-
man, I wish to take this opportunity,
when the demandg of the Ministry of
Petroleum and Chemicals are being
discussed, to draw the attention of the
Minister, to certain general aspects.
I will not take much of the time
of the House. The first point 1
would like the Minister to note is
that the policies that have been adopt-
ed by the government with regard to
oi] are well-known and have been
accepted by the government and the
people of the country, and have also
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been understood by interests which
are interested in watching the pro-

gress of the oi] industry in India, I
hope and pray that the policy pursu-
ed by the late Prime Minister, Shri
Jawaharlal Nehru, will be implement-
ed with al] the force that was implied
when he initiated this policy for the
nation.

When I had something to do with
the Government, and later also if
I remember aright, the late Prime
Minister, Pandit Nehru, committed
the Government and the nation to
thig policy. In a public meeting
attended by more than half a million
people in Calcutta. he said that the
policy in connection with oil pursued
by the Government will be pursued
with all the vigour and will not
be changed. 1 have no particular
reason to say that that policy is be-
ing changeq except a little apprehen-
sion that sometimes due to. stresses
and strains of circumstances and
pressures from here and there an in-
terpretation is likely to be given to
the meaning of the policy wherein,
in the long range, the policy might
be modified unconsciously. This un-
conscioug deviation from the policy
which hag been pursued by the Gov-
ernment is likely to prove more
dangerous than a conscious deviation
from the policy.

I will, therefore, request the Gov-
er! t anq the Ministers concerned
that they exersie greater care in
examining the implementation aspect
of the several spheres of oil industry,
whether it is oil exploration or re-
fining or distribution of oil, so that
the heritage left by the late Prime
Minister might continue and blossom
for the benefit of the nation.

There is a Mttle point—but not very
little—which 1 would like to mention
in this connection. and it is about the
oil exploration programme of the Gov-
ernment of India. As is known
Madam Chairmman, the latest assess-
ment of the Government as well as
the technicians and oil experts is that
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most of the oil that is likely to he
found in India might be on the sea
side, and geological evidences und
also some geophysical evidences lcad
to the belief that more oil might be
found on the off-shore side than on the
in-shore side. Therefore, the Govern-
ment has to preparc themselves....

Shri Ranga: Madam, I rise on a
point of order. What is the general
procedure? My hon. friend belongs
to the ruling party. He is supposed
to be supporting the Demands beforc
the House. We are now in the
House. We have established a con-
vention that the Opposition first
states its case. There may be
some points in support of the Go-
vernment which Members belonging
to the ruling party may be marking
later on after having heard some of
our points. Instead of following that
procedure, you have been pleased to
call upon my hon. friend, Shri Mala-
viya.

Mr. Chalrman: There have been
many occasions when the first speaker
has been from this side.

Shri Ranga: Not in discussion on
Demands. This is the first time I
have come across this. This has never
happened before.

Mr. Chairman: I do not know. If
it is something that is completely out
of the order the hon. Speaker will
tell me.

Shri Kapur Singh:
Madam. . ..

Mr. Chairman: Order, order. I
have not called him to speak.

Shri K. D, Malaviya: I stood up in
the House and caught your eye, As
there was still time for you to receive
the cut motions, I thought 1 should
start making my spcech and not waste
the time of the House.

I wish to add,

Mr. Chairman: The hon. Mcniber

may go on.

Shri K. D. Malaviya: Madam, I
was <eferring to the possibilities of
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discovering more and more oil on the
off-shore side than on the in-shore side,
It is known that we are not as well
prepared for exploration of oil on the
sea side as on the inland side. I may
suggest for the consideration of the
Government that we have to make
haste and prepare ourselves for search
of oil on the sea side. There is not
much difficulty, in my opinion, for
search of oil on the sea side if our
people are determined to do so. 1
may say that some of us are developing
cold feet and finding it difficult be-
cause of difficulty in the matter of
foreign exchange, this or that. 1 do
not think it is so difficult to search
for oil purposefully and successfully
if we once know there is possibility
of oil in a certain area on the off-
shore side. The only thing is you
have to get a steel structure on which
you can carry your drill and start
drilling. This steel structure is not
a4 great mystery or technical thing
which we cannot acquire or win over.
There are many bodies in India who
can build this steel structure by
spending a few crores of rupees—
Rs. 1 crore to Rs, 3 crores and not
more. If we have no designs of that
steel structure, I am sure by purchas-
ing we can get those designs and win
over this difficulty which today we
are facing. 1 would, therefore, sug-
gest that the Government makes a
determined effort to find out the
designs of these steel structures and
get them made here. In India, I do
not think it is impossible for them to
get a steel structure made. Get
some experts from outside, from
wherever we can, gct them from the
west or the east, and they can give us
a little hint as to how to function, Let
us plunge into this great task of start-
ing drilling in the sea-shore side. The
great temptation is that we are like-
ly to find great quantities of oil, much
more than what we have so far
found on the land. If we suicumb to
our difficulties and invite foreign col-
laborators either on the 30:50 basis
or on some other basis tbe likelihood
is that the oil that is within our
grips might be lost to us on 50:50 basis
also. So we should not submit to
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these difficulties which are very ele- Shri Rajaram (Krishnagiri):

mentary in nature. Greater difficul-
ties we faced in the task of oil ex-
ploration in the past, in the days of
the late Prime Minister. Therefore,
1 think we should advise the Govern-
ment not to give in and go on find-
ing out, where they can find, these
steel structures to drill. There is not
much to be done. Only we have to
start working a little and then we
will strike large quantities of oil in
Cambay, Madras region, in the Bay
of Bengal and elsewhere also.

I will now leave all other aspects
and take up petro-chemical industries.
1 would like to say something with
reference to the fertiliser controversy.
that is on. This is a simple story
which I think is unnecessarily get-
ting complicated, and I hope the Gov-
ernment will seriously reconsider
their policy in this connection and
modify it as far as it is possible for
them to modify. I wish they modify
it completely. There are only two
things to which I object. One is, if
you get some foreign collaborators to
come and build fertiliser plants here
we must never surrender the right of
fixing prices because the prices of
essential commodities like fertiliser
can never be given up by Govern-
ment to any private party whether
it is foreign or national. It 1s a
strategic material. It is connected
with many technical complications,
many pricing difficulties, and also
many chronic issues, Many of the
fertiliser plants were set up in this
country at a time when the present
modern technology was not in vogue.

Shri Kapur Singh:
quorum.

I challenge the

Mr. Chairman: The quorum is
being challenged. The hon. Member

might resume his seat. The bell is
being rung.
Shri K. D. Malaviya: It is neces-

sary that we look into the history of
the petrv chemical industry. I will
state it in a few sentences.

Madam, there is no quorum.

Mr. Chairman: Let the bell be
rung again.... now there ig quorum.
He might continue his speech.

Shri K. D, Malaviya: I hope, 1 will
get another 8 or 10 minutes more.
Some time was lost by this interrup-
tion.

Previously, in the 40s and 50s the
entire production of ammonia, which
is the main base for fertilizer, was
derived from coal. The Sindri Fer-
tilizer was planned at a time when
the petro-chemical naptha feed stock
was not in vogue. Therefore, Sindri,
Neyveli, Alwaye all those public sec-
tor factories are based on economy
and technique which are now worn
out, Therefore, their prices are very
high. As modern technology 1s intc
duced more and more and the units
become larger for producing fertilizer,
thes: public sector units will get
more out-dated in economy and their
prices will become very high. It is
cnly a Government policy of control
of prices and economy which can save
these public sector units of fertilizers.

International modern units of fertili-
zer plants will, in my opinion be not
less than 50 per cent of the total—
perhaps, they may be more than
50 per cent;—I do not agree with the
Government that two-thirds of the
entire capacity in the country will be
under public sector. It will not be so.
1 do not think we can jump from
175,000 tons of nitrogen to 3'4 million
tons of nitrogen in 5 or 6 years time
from now; it cannot be done, it is
a very ambitious plan; so, it will not
be even 50 per cent; i.e. our public
sector will not produce even 30 per
cent. You will have to pool the
prices and the distribution system in
such a manner that the prices «f fer-
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tilizer do not go high, and, at the
same time, they are within the con-
trol of the Government. The propo-
sa] of the Government to purchase 30
per cent of fertilizer from these peo-
ple and to import, if necessary, in
order to compete with the private
sector is a fantastic proposal which I
am not able to understand. Govern-
ment will not be able to import fer-
tilizer. 1t will be the private sector
which will import fertilizer at favour-
able price to them. Further, the
price in the international market
of fertilizer is fast declining. There
is over-production of fertilizer in the
world and the large capacities instal-
led outside, in America and Europe,
are going to produce, are producing,
so much fertilizer that there will be
crash down price and the advantage
of that low price will go to these
people here who have inter-locked
with all those fertilizer corporations
and units outside and we will be left
completely at the mercy of those in-
ternational manipulators and colla-
bhorators. Therefore, I fail to under-
stand how Government can negotiate
the price with these people in our
favour, because you are giving the
right to fix thz price to these private
people. They will say “look here,
i{ the Sindri price is 10 and if our
price is 5 or 6, there is not go.ng to
be that drop in price—about double
the differente: all that we can d¢ iz
to reduce the price from 10 t¢ 95
or 9.6". They will not bring down
the price to the level prevailing the
world market, whole may be round
about 5 or 8. Therefore, they will fix

tho price at a high level. Further,
Government cannot create organisa-
tions in a day to compete. We have

seen that it will take long years to
build up our public sector distributing
units with a view to competing with
them. Government have also to be
strong enough with their policy; with
their thinking, with regard to their
determination to go ahead on a parti-
cular line. I am afraid, I cannot see
any prospect in the near future of a
situation where we can persuade with
some strength all these internaticnal
people who are going to build such
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big fertilizer plants here. 1 do not
wish to say much on this point be-
cause there is not enough time.

1 want fertilizer to be produced in
the country. The briefing that the
Minister gets from experts is that
fertilizer is needed and it is better to
produce fertilizer in the country than
Lo import it from outside. I agree; I
accept all that. But you cannot sur-
render this right of distribution and
fixing the price if you want to build
2 socialist economy or if you want to
control the fiscal policies of this coun-
iry according to democratic socialist
lines, as we are claiming. We are not
doing it by surrendering our right
over such a strategic material like
fertilizer to these people who may not
have more inter2st in our agriculturc
than their profits.

1 have a suggestion to make. Let
them come and manufacture fertiliz-
er, and let us not have any share in
that. Let us also produce fertilizer
of the quantity that we really need.
1 do not think we can produce so
much of fertilizer in such a short time.
That programme must be reviewei by
th» Ministry of Food and Agriculture.
Let us guarantee a minimum price to
them when they start commercial
production.  Firstly 1 wonder whe-
ther they will be able to produce
s¢ much fertilizer in this country in
such a short time. Let us examine it.
But, if you cannot produce it, as a
last resort, let them come and produce
‘ertilizer. We will guarantee a mini-
mum price from our treasury. But
they will have nothing to do with the
distribution or price. We will fix the
price and we will create our distri-
bution organisation. Let us guaran-
tee to them a minimum return, a
reasonable minimum return on their
investment for 6 or 8 years time,
after the plants have gone into com-
mercial production; not in the begin-
ning but after they have gone into
commercial production. Further, after
twelve years we <houlj have the
right to take over all those plants
from the private sector. If we
guarantee them a reasonable m.nimum
profit. they should not object to come
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and do it for us because it is said that
they want to help up in raising our
agricultural output, as according to
them, they have no other intention
except that. So, they must be assured
an adequate return on their invest-
ment. Let the Government assure
them a reasonable return on their in-
vestment. I am not able to specify
anything because that is a matter of
delail which can be examined. But
if this Government today surrenders
its power of fixing the prices and
allows these industrialists to distri-
bute, and also entrust marketing to
an organisation which is new to the
distribution of fertilizer and allows
them to organise demonstration
farms, open seed farms and all those
things connected with agriculture, then
it is a complete sell-out of those
values which we want to buwld in
this country for our socialist economy.
1 would, therefore, suggest to the Gov-
ernment to completely give up this
policy. Let them guarantee some
profits, but if guarantecs are given
beyond this it will be giving a go-by
to all those principles of self-reliance
and self-sufficiency about which we
have recently been talking so much.

Dr. M. S. Aney (Nagpur): Is your
policy not likely to impede the pro-
gress of the food production cam-
paign?

Mr. Chairman: Order, order. Ques-
tipns should be asked to the Minister
because he is going to answer to the
debate,

Dr. M. S. Aney:
follow your remarks.

I did not aquite

Mr. Chairman: He is no longer »
minister.

Shri P. H. Bheel (Dohad): M.
Chairman, Petro-Chemical industry
lately has been gaining importance.
«#8 in other countries, in our country
also; more especially in our country,
because of the shortage of fertiliser
which is very much needed for in-
creased agriculture production. It is
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well known to the Members of this
honourable House that we have failed
to achieve the Third Plan targets for
the manufacture of fertilizer.  The
fertility of our soil is very much
dependant on nitrogen, phosphorus
and potash. There is a wide-spread
deficiency in Indian soils of nitrogen
and to lesser extent of phosphorus.
This can only be made up if we start
manufacturing chemical fertilizers
to make up this deficiency. If the
«0il gets the required quantity of
chemical fertilizer the yield per acre
in most parts of the country can easily
be doubled. I do concede that the
Giovernment of India is trying to
give some emphasis on the manufac-
ture of fertilizer, but what has been
done is far from satisfactory. Re-
cently, of course, the Government of
India has entered into an agreement
w:th certain American firms for erec-
lion of fertilizer plants in our coun-
try and also there is likely to be more
of allocation for import of fertilizer
from American and other European
countries to help meet our emergent
needs. I am of the view that in spite
of millions of rupees having been
spent in the erection of three major
fertilizer plants at Sindhri, Nangal
and Trombay there has not been a
corresponding result in the output, It
is mainly due to bureaucratic outlook
of officials who have to man these
public sector projects. In spite of
our unhappy experience of all these
vearg of planning, we do not seem to
have learnt a lesson that to man these
projects which have to manufacture or
produce esstential items, people with
practical experience and back-ground
should be employed and not bureau-
crats picked up from Delhi ang sent to
the various plants with fat salaries. We
cannot forget that these people with
vears of service in the Central Secre-
tariat have completely lost touch
with the realities of the commercial
world and have developed some rigid
and hard thinking. Obviously, the
vesult is sure to be disappointing.

In spite of our erecting several re-
‘“neries at Digboi, Barauni, Koyali,
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Noonmati and Cochin, our capacity in
public sector will not increase to 6
million tonnes by the end of the cur-
rent year. As against this the other
refineries in the private sector,
that is, Burmah Shell, ESSO and Cal-
tax are producing as much as 7.3
million tonnes. I do not understand
why should we be fadists even when
our socialism is against the national
mierest. I have no objection to the
Government of India increasing more
aua more the refining capacity of
public sector refineries, but why
sheuld we go on progressively tiuut-
tling the private sector which has all
these years been meeting our coun-
try’s requirements? Moreover, when
we have a healthy competition bet-
ween the private sector and the public
sector and ultimately the consumer
would stand to be benefited. There
cannot be any complaint of exploita-
tion of the consumer on the part of
the private sector. Moreover, the
quantity of oil which we need in the
country is much more and cannot by
itself be met by the public sector.

Recently, we had an extreme
shortage of kerosene, not to speak of
the interiors but in Delhj itself, after
the decision of the Government of
India that the oil will be imported by
the Indian Oil Corporation alone and
from Eas{ European countries, We go
on laying more and more emphasis
on imports from rupee payment coun-
tries. We are in no way balancing
our balance of payments position. It
has been repeatedly explained in this
House, especially by Members from
these benches, that rupee payment has
an adverse impact on our country's
economy. It produces inflation and
also with the help of our currency the
East European countries can, it they
so0 feel, indulge in activities prejudicial
to our country's interests, This thing
has to be borne in mind.

We had some complaints about the
wastage in Indian Oil Corporation and
Indian Oil Refineries, the two major
public sector projects on which some
of the Members boast of. We have
had several reports submitted by the
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Estimates Committee and the Public
Accounts Committee of Parliament.
1t has been said in the 38th Report of
the Estimates Committee that in spite
of the fact that there is a serious
shortage of kerosene and diesel oil
necessitating large expenditure of
foreign exchange, there is surplus of
motor spirit and the Indian Oil Cor-
poration has not tried to remove this
imbalance, After all, there can be no
dispute about the fact that kerosene
is needed by more than 75 per cent of
our population who are living in
villages. They need diesel oil for
their pumps for irrigation purposes.

We have had the case of Messrs
Hindustan Organisers before ug with
which the Indian Oil Corporation had
entered into agreement for import and
distribution of oil and subsequently
this agreement was nullified. For pro-
per planning to avoid wastage for
manufacture of items needed by the
people, it has been repeatedly rug-
gested that the three agencies, the
0Oil and Natural Gas Commission,
Indian Refineries and Indian Oil Cor-
poration, should be integrated into one
and that alone would help proper
planning, Nothing seems to have
been done in this direction so far.

As for the petro-chemical industry,
I have only dealt with the chemical
fertilizer side of it. The industry as
such is new for the country and also
for most of us. However, one thing is
known that if about Rs. 100 crores
worth of foreign exchange is provid-
cd in the current plan for the purposc
and an encouragement is given to
private entrepreneurs, the country can
start saving about Rs. 400 crores worth
of foreign exchange after five years.
Once this industry is fully developed.
we will import substitution of several
items. This aspect has to be exploited
properly and emphasis given as it
deserves,

Mr. Chairman: Hon. Members may
now move the cut motions to Demands
for Grants relating to the Ministry of
Petroleum and Chemicals. subject to
their being otherwise admissible.
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Shri Yashpal Singh: I beg to move:

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by Rs. 100.”

|Exploration work of the Oil and
Natural Gas Commission. (1)].

“That the demand undar the
Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs. 100.”

[Desirability of reducing the price of
chemicals. (2)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by Rs. 100.”

[Need for change in the Fertilizer
policy of the Government. (3)).

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs. 100.”

[Scarcity and high price of kerosene.
(4)].

Shri Vasudevan Nair: I beg to
move:

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs. 100."”

[Need to expand the size of Cochin
Oil Refinery. (5.

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by Rs. 100.”

[Need for starting Petro-chemical
complexr at Cochin, (6)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by Rs. 100.”

[Need for speeding up production of
essential drugs. (7)].

“That the demand under (ie
Head ‘Ministry of Petroleum and
Chemicals' be reduced by
Rs. 100.”
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|Need for change in the Fertilizer
policy of the Government. (8)].

“That the demand under th:
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100."

[Scarcity, high price and faulty dis-
tribution of kerosene. (9)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

| Failure to reach the target of pro-

duction of fertilizers in the Third
Five-Year Plan. (10)].
“That the demand under tnc

Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

| Failure in further cutting down the
wrice of petroleum products. (11)]

“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals’ be reduced by

Rs. 100.”

[Threatened retrenchment of large
number of employees working in

private oil companies. (12)].

“That the demand wunder the
Head ‘Ministry of Petroleum and
Chemicals'  be reduced by
Rs. 100.”

[Practical closure of Fertilizers and
Chemicals Travancore Ltd., Alwaye.
(13)].

Shrj A. V. Raghavan: I beg to move:

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

[Possibility of using tapioca as a raw
material in the preparation of anti-
biotics. (14)].
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“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals’ be  reduced by
Rs. 100.”
[Need to take steps to reduce the

import of raw material in the manu-
facture of antibiotics. (15)].

“That the demand under the
Head ‘Ministry of Petroleum and
Ch Is'  be reduced by
Ra. 100.”

[Need to appoint its own agents to
market products of Indian Drugs
and Pharmaceuticals Ltd. (16) ].

“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals’ be reduced by
Rs. 100.”
[Lack of research facilities in the

Indian Drugs and Pharmaceuticals
Ltd. (1D].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

[Need to explore the possibility of
establishing a phyto chemical plant
in Kerala. (18)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

[Need to reduce the price of druge.
(19)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

quota of
(20)].

[Need to enhance the
kerosene to Kerala.

“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals’ be reduced by
Rs. 100.”
[Shortage of light diesel oil in Kerala.
2n].
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“That the demand under the

Head ‘Ministry of Petroleum and

Chemicals’ be reduced by
Rs. 100.”
[Need to introduce distribution of

kerosene in tins by the Indian Oil
Corporation. (22)].

“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals’ be reduced by
Rs. 100.”

[Need to prevent sale of tin sheets by
private oil companies in Kerala.
(23)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

[Need to encourage the co-operative
sector in the distribution of Indian
Oil Corporation products. (24)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

[Need for correct selection of sites

for chemical plants. (25)].

Shrimati Tarkeshwari Sinha
(Barh): Mr. Chairman, ] thank you
very much for calling me at this
time, though it has come a little un-
expectedly. I was thinking that I
would be called tomorrow and 1 did
not bring my papers.

Mr. Chairman: Would you like to
give up your chance of gpeaking?

Shri Kapur Singh: We will enjoy
her speech better.

Shrimati Tarkeshwari Sinha: All
the same, I will try to do my best in
the situation.

This debate is very significant be-
cause—I come to the point directly—
of the reported agreement on fertili-
sers with American companies. It
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raises some fundamental points to
which my predecessor speaker has
invited attention. But, apart from the
politica] issues involved in it as also
the economic implications of this deal,
there is the importance and the aeces-
sity of this deal. It shows a little bit
of nervousness on the part of Gov-
ernment to go into this deel. I have
not been able to understand why this
kind of jittery behaviour has been
shown by the Government in coming
to this kind of an agreement.

Fertilizer is one of the inputs of in-
ereasing the produce of agriculture.
I am myself an agriculturist and I
know in this country unless and until
some basic standard of agriculture is
provided, the use of chemical fertili-
zers will not have that effect as we
desire it to have,

17.00 hrs.

1 myself can give an example of
my own smal] garden. I had a 2-acre
garden and at that time I happened
to be a Minister having all the special
care and attention of the Hortivulture
Department and I wanted to grow
some vegetables. I wanted to ygrow
them very scientifically and with lot
of attention and care. 1 was prepar-
ed to put all the scientific inputs into
that soil. I asked the Horticulture De-
partment and also the Food and Agri-
culture Ministry official, an expert on
fertiliser, to guide me in this because
1 wanted to enter that garden for
some kind of a vegetables competi-
tion. They came to me and advised
me. They analysed the plot, the
length of the plot, the width of the
plot, and what kind of vegetables I
wanted to grow. They made a big
note of all that and they informed me
that they would submit a chart to me
advising me as to the quantum of
fertilisers to be put into that soil.
There was, of course, no shortage of
water in our compound. I took their
advice very seriously. I put the same
quantum of chemica]l {fertilisers as
they had mentioned in the chart. The
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plants came up rapidly and, no doubt,
their growth was luscious and very
green. But when they grew, there
was hardly any fruit in them. For
example, 1 had grown brinjal. The
tree of brinjal came up to, I think, my
waist length or even higher than that.
But hardly any brinjal were to be
seen in those plants. Then, I had
grown the lady’s fingers. The plant
of the lady’s fingers went upto my
head but there were hardly any lady's
fingers available. This is my expe-
rience which I am giving on the floor
of the House. Then, I had grown a
vegetable which grows inside the soil
called arbi. The plant went up as
high as myself and the leaves were so
big and luscious but there was hard-
ly much tuber inside that. I was
surprised as to what had happened.
1 telephoned those experts saying,
“Please come in and look at my plot
of land. It is full of vegetable plants,
so luscious and so green, but hardly
much fruit is there.” They were them-
selves perplexed. They said that
something had gone wrong somewhere.
Then, I realised from my own com-
monsense that the vegetable garden
probably had more than enough of
ammonia sulphate in the soil. The
soil was not tested| and, therefore,
with the quantum of fertiliser as it
was measured for the inputs, when
it was maintained according to that
standard, the result was that the out-
put was nil. Well, there were lot of
things to be eaten by the cows and
other animals but for the human con-
sumption therc was hardly anything
available.

17.03 hrs.
[SHRIMATI RENUKA RAY in the Chair]

This is the kind of situation and
problem that we are faced with in
the villages every day. It is not a
question of the fertiliser being manu-
factured at any cost but for what
purpose it is being manufactured, I
may give you another example. I
had lovely roses at my place. I spent
a lot of money for buying those rose
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plants and rose plants are very costly,
as you, Madam, know you yourself
being 3 keen gardener. They asked
me to put bone-meal into the plant
without realising that the plant re-
quires a certain standard of nursing,
a certain standard of maturity, before
putting this kind of chemical tertiliser
of bone-meal. They advised me to
do it and when I put that particular
chemical fertiliser, all the rose plants
were dead. After that, I took a vow
not to go by the advice of the experts
but to go by the advice from my own
commonsense which can come to me
by the trial and error method.

This is one example of the person
like myself who is supposed to be
educated and who, at least, is con-
scious of the need of the fertilisers
and wants to make use of the ferti-
lisers because I have a little intelli-
gence though Shri Kapur Singh does
not believe that I have but I have . . .

Shri Kapur Singh: Madam, that is
an aspersion on me. I repudiate that
suggestion. I have the highest res-
pect for her brain.

Shrimati Tarkeshwari Sinha: Thank
you very much.

If this is the condition of one indi-
vidual like myself, what will be the
fate of millions of farmers whose re-
presentatives are there in the House
to make us feel that unless and until
a certain sense of education and un-
derstanding is created, only the input
of the fertiliser in the field is not go-
ing to give us results today? What
is the capacity of the utilisation of the
fertiliser in this country? I would
like to ask the Minister, before he
entered into the agreement did he
care to analyse the situation of the
soi] available in this country? 1 do
not think any such analysis of the
capacity of the absorption of the fer-
tilisers is available in this country.
At least I have not come across it.
Then, I want to know from him whe-
ther, before entering into this dcal,
he cared to see that the soil testing

CHAITRA 16, 1888 (SAKA)

D.G. (1966-67) 9872
process is complete In this country
and that the distribution of fertiliser
would be upto the mark and to the
best of the capacity of this country.

Shri D. N. Tiwary (Gopalganj):
This does not fall under this Minis-
try. It falls under the Ministry of
Food and Agriculture and 1 would
advise her to reserve her comments
for that Ministry.

Shrimati Tarkeshwari Sinbha: I take
the Government as a whole. The hon.
Minister of Petroleum and Chemicals
is also responsible for the deal that
has been entered mto as also the Food
and Agriculture Minister. I can cer-
tainly make my point on the floor of
the House today and I am sure he will
put these questions to the Food and
Agriculture Minister and come back
prepared to answer these points. The
very basis of fertiliser production
without their utilisation in the agri-
cultural sector is of no use. We are
not taking the pleasure of having
fertiliser factories without the neces-
sity of the use of the fertilisers.

Apart from that, the utilisation capa-
city of fertilisers is so unevenly dis-
tributed in the country that it will
not be of that benefit all over India.
Today, as it is, I understand that the
utilisation of irrigation water from
the canals is not even 10 per cent. In
the First Plan, there was an invest-
ment of 1000 crores for the building
up of the irrigation potential. But it
is a sad state of affairs to see that the
utilisation of that water which is
available in this country is not even
upto 10 per cent. The second thing
is about the tubewells which, unfor-
tunately, have Dbeen distributed in
such a way that they have not been
utilised by the State Governments
themselves. It seems that some of
the State Governments have utilised
larger potentialitics and the jevelop-
ment of tubewells is very high there
while the other States have not deve-
loped them at all. Two of the States
which are primarily  agricultural
States like U.P. and Bihar....
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Mr. Chairman: The hon. Membe:'s
time is nearly up. If she wants lo
confine herself to relevant remarks,
she may do so.

Shrimatj Tarkeshwari Sinha: Is it
not relevant? I consider this to be
very relevant. The fertiliser deal is
a part of this Ministry. Actually, the
other day when | was raising the dis-
cussion on the fertiliser deal, it was
the Minister of Petroleum and Che-
micals who was going to reply to my
points. That is why I take this op-
portunity of dealing with that point.
1 wrote to the Speaker that becausc
1 did not get that chance, I would iike
to speak today. I think, you will rea-
lise . . .

Mr. Chairman: 1 referred to the
irrigation facilities and the tubewells.

Shrimati Tarkeshwari Sinha: It
does not matter. That is also inter-
connected. You have to understand
all that. This is so much inter-con-
nected that the discussion on fertili-
sers without the background of ferti-
lisers is without any use.

The irrigation and other (acilities
are not evenly provided. For example,
in U.P., there are 11,000 tubewells; in
Bihar, thcre were 5000 tubewells; in
Orissa, there are only less than 3000
tubewells while in Madras there are
1,35,000 tubewells. This kind of un-
even distribution of water is not go-
ing to really give us a better utilisa-
tion of fertilisers.

How many morc minules have I
got?

Mr. Chairman: Only 1
left.

Shrimati Tarkeshwari Sinha: I must
get 15 minutes at least,

Mr. Chairman: Only
left.

minute is

1 minute is

Shrimati Tarkeshwari Sinha: I have
spoken for 9 minutes only.

Mr. Chairman: 14 minutes. But
yYou may continue your speech.
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Shrimati Tarkeshwari Sinha: I was
saying that this fertiliser deal, as
it is reported, which is going to cost
not only lot of money but it is going
to cost our considerable national
interest, is not of that importance
as we ‘are making it appear to be.
This shows a nervousness on the
part of the Government that, with-
aut fertiliser, nothing is happening.
I would appeal to this Government
that, before they really fulfll the
commitments of this deal, they
should utilise the internal resources
of this country for the better utili-
sation of agricultural inputs.

Then I come to the working of the
Ministry itself. There are three
things which are being handled
mainly by this Ministry—chemicals
and fertilisers. Simultaneously with
fertilisers, they are dealing with
kerosene also. I come from the area
which has the good fortune of
having an oil reflning plant, i.e..
Barauni. When I recently visited
that area, I heard that large quan-
tum of raw materials for the manu-
facture of fertilisers are just lying
waste there and the other day I got
reports from there that a large
quantum of the by-product of that
Refinery was burnt away. When on
the one hand there js so much of
scarcity of this valuable material, it
pains us to see that so much quan-
tum of raw materials which can be
used not only in petro-chemical in-
dustries but alo for the manufac-
ture of fertilisers, are being wasted.
T do mot know what has happened.
There was, more or less, an under-
standing that a fertiliser plant
would be located in Barauni. There
was also an understanding that come
of the petro-chemical industries
would be established in Barauni. But
that programme seemg to have been
shelved.  The fertiliser plant has
been taken away to Gujarat and
Barauni has no access to it. The by-
products of the Barauni plant can-
not be utilised either in petro-che-
in the manufac-
ture of fertilisers. I would appeal to
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the Minister to look inlo this as to
why so much waste is going on.

Then I come to the management
side. The 'management of the public
sector has to be reorganized on a
different footing. It is high time
that we realised that the Jow quan-
tum of the output of the public sec-
tor undertakings is weaning away
the faith from the public sector it-
self, The other day I met a lead-
ing Soviet historian. He told me a
very significant thing: there is a
widespread feeling going round the
world that, after the late Jawahar-
lal Nehru, there ha; been a diversion
from the declared policy; from the
socialist progressive policics, we aie
coming back to the rightist policy.
Let us be honest. Do we really
realise that any concession or any
compromise which makes our position
uncertain about our baslc things is
going to damage us completely and
permanently? The ruling Party
today cannot afford to have any un-
certainty about its ideology. This
kind of suspicion is going round the
country that the faith in the public
sector is going away and that is
creating an  impression that it is
leading to the rightist trend. The
implementation by the Government
of the policies of the ruling Party is
leading us to different pattern al-
together. I would appeal to the Gov-
ernment to realise that the perfor-
mance of the public gector itself is
a great criterion whereby faith to-
wardg the public sector can be re-
conditioned and re-built, Thig lack
of faith towards the public sector is

not due to any lack of political or
ideological cohesion. For the rank
and file, for the ordinary man, this

lack of faith towards the public sec-
tor is b of the mi t
of the public sector and the lack of
imaginative approach to the public
gsector. The public sector ig man-
ned even today by the fossilised
civil service administration; the
public sector cannot be managed by
that kind of fossilised administration
of pre-independent India. The
public sector needs an Imaginative
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approach, an approach which is not
only progressive but which is full
of dedication.  Without dedicated
efforts, the public sector cannot
come into its own. That is why we
find that in spite of the fact that 85
per cent of the kerosene is produced
inside the country there is still a
shortage of kerosene throughout the
country. Madam, you come from
Bengal and you know that there is
a big shortage of kerosene there,
which hag led to this kind of tur-
moil in Bengal, Kerosene is one of
the objects through which this kind
of situation has developed. ' under-
stand that the Centre has given
kerosene to the State Government
but the implementation or the distri-
bution has not been manned pro-
perly. Madam, you are shaking
your head; 1 have no time, otherwise
I would have established this point.
I think that even where the Centre
is giving kerosene the management
of the distribution of kerosene is not
being manned properly and effective-
ly. Probably, so far as West Bengal
is concerned, there is a sghortage of
kerosene, and kerosene hag not been
given sufficiently to meet the
demand. But in some other States
where kerosene has been given, the
management of the distribution of
kerosene has not been proper.

Shri K, D. Malaviya: They have
handed over the distribution to the
State Governments.

Shrimati Tarkeshwari Sinha: There-
fore, 1 would submit through you to
the hon. Minister that this thing
should be taken up at the highest
level and Government should try to
find out how they can distribute the
85 per cent internal production in the
best manner possible.

In regard to the Barauni plant
and the other plantg coming up in
the public sector, I understand that
they have not come up to full pro-
duction, 1 mentioned this in  the
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course of my speech on the general
discussion of the budget, and 1 am
repeating this again that when the
resources are created, it is callous
to allow those resources to go waste
and to allow them to remain unuti-
lised. 1 would like the hon. Minister
to enlighten us how much of the re-
sources in the refinery capacity are
going unutilised, and what the reason
is for such non-utilisation. I under-
rtand that there has been  some
faulty planning, and therefore, the
reconditioning of the planning re-
quireg some months. I would sub-
mit that this kind of slip should not
be allowed to oceur.

st Mg wweq ()
auAdr  wgEar, i g W)
afawew & wWarw 9T W AN
3 Wfagw Qws T ¥
¥ o Wfees T oww WE Y
ot Mfry @ s #)
¥ AAE T A Afeaw FAAE
WIOE | qTAY 7% WY AW, TH-WET |
#ruzaaawrﬁma’twfzﬁ%
T & A% for gu @ W)
SAC R LI L A L
1900 ¥ gget A wAfewr &
fae wma f&d T W aw
TR TE FUT | THET  HAEH T
T O SwEw AW H T oFQ@
EA 65 AT FH B § @ AR 7 |

.

fafes = &1 A P =g SRR
¥ AAAT Y A1 fHE W w1 ATHEY
AT o Aw F WA X AW
fom 2@ & AX qgfg  wmar § A
t ag wor fedw A ST R AR
T I wwar | gwlag A fraeA
e w d & Nwaw ¥ WX W
s #§ sawr A sarar afew @wr
aifer | gek aw femd § fF gt
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T W a dEt v fead ok
o oy fidw W famd Daw
I wEEEAd  agdr 91 W@ §
Wit @ W 19 fafeaa @ o w
@ F TH ATE AT TATHE WY
St wfgw ) gfm & @ ¥ aw
W oTw A wHowr g v Aw
gy wfes W d fawm ¥
fei¥d & o mar ¢ f5 gfrar &
™ R w7 869 ffma e
# ot forai & @l 383z WA
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¥dzr gaT ¥ wWOET T OWIHY R wfE § wfe dfaaw ®

gt & 3 F o afemw
Fama A et gaI €9 ¥ F W
frar & faad f& QFaoiwmT &7 &
FAUER - rEERELE I (I T 8
givrs R @ et ag gw w
T A T AWM A gEEr a@fwa
g1 =1fge )

TR gl 45 foegaaw
w O ¥ uE A §R,
TF ToaE dad @ R, wEmw #
o gH AR N W®E, ®FEAAE
qqR W G § W w0 &
gafaar ¥ Wt gmEE s R
N foERAdS @ T 4 F @
T aemg f& 3 gy &f WK
a ww aret & & wmgan g fF gAwr
WeE ¥ qoX qQqTET W@ qfe &g
SEFA  E FX AR | QR q@mr
o ¢ fF ag M ERE Y foergEd
g W T G I W 3
agi IAT FeETE AE ¥ TATQT W

pfe ar foramy & o geew
AT faad sfge a8 7@ faor @
g 5w a0y A AN

W ®T W@ & auhie,  wrede,
ve W wfe wWie @ 7g 2w

Mr. Chairman: The bell is being
rung—
&) gen WX vwaTE G J oY

W omgfy A ¥

Mr, Chairman: The bell is being
rung again.

There is no quorum. The House
stands adjourned.

17.27 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 7, 1966/Chaitra 17, 1888 (Saka) .





